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The Rajasthan Legislative Assembly (Officers and Members
Emoluments and Pension) Act, 1956

(Act No. VI of 1957)
[Received the assent of the Governor on the 11th day of January, 1957]
An
Act

to provide for the emoluments and pension to be paid to the Officers and
Members of the Legislative Assembly of the State of Rajasthan.

Whereas Articles 186 and 195 of the Constitution of India provide
for the fixing by law of the salaries and allowances to be paid to the
officers and members of the legislative Assembly for the State;

Be it enacted by the Rajasthan State Legislature in the Seventh
Year of the Republic of India, as follows :—

1. Short title.— This Act may be called the Rajasthan Legislative
Assembly (Officers and Members Emoluments and Pension) Act, 1956.

2. Interpretation.— (1) In this Act, unless the subject or context
otherwise requires,—

(a) ‘‘appointed day’’ means the first day of November, 1956;

*(aa) ‘‘Constituency Allowance’” means an allowance to meet
personal office expenses incurred by a member in his
constituency in the performance of duties of the office of the
member and expenses incurred by a member on account of
telephone facility, correspondence and consumption of
electricity and water.

* Sub by Act No.12 of 2006 vide Notification No.F2 (25) vidhi-2/2006 April 22, 2006
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(aaa) ‘‘medical facilities’” includes facilities for treatment
according to the Ayurvedic or Unani Tibbi system of medicine or
surgery, whether supplemented or not by modern advances; and
‘‘medical attendance and treatment’’ shall be construed accordingly;

(b) “‘member’’ means a member of the Legislative Assembly
of the State, but save as otherwise expressly provided in
this Act, does not include—

(i) a Minister as defined in the Rajasthan Minister’s
Salaries Act, 1956 (Act No. 43 of 1956); and

(i) an officer of the Legislative Assembly for the State as
defined in this Act;

(¢)  ““Minister’” means a Minister of the State of Rajasthan and
includes the Chief Minister as well as the Deputy Minister;

(d)  “‘Officer’’ used with reference to the Legislative Assembly
for the State means the Speaker as well as the Deputy
Speaker of such Assembly; and

(e)  “‘State”” means the State of Rajasthan as formed by
section 10 of the States Reorganisation Act, 1956 (Central
Act 37 of 1956).

(2) The provision of the Rajasthan General Clauses Act, 1955
(Rajasthan Act, 8 of 1955) in force in the pre-reorganisation State of
Rajasthan shall, as far as may be, apply mutatis mutandis Rom. Act.

3. Salaries of Officers.— (1) There shall be paid—

(@) asalary of ****thirty three thousand rupees per mensem to
the Speaker, and

(b) a salary of “thirty thousand rupees per mensem to the
Deputy Speaker of the Legislative Assembly of the State.

*** Sub by Raj. Act No. 12 of 2010 vide Notification F2(22)vidh/2/2010 dated April 29,
wef. 1st August, 2009

#  Sub. by Raj. Act No. 19 of 2012 vide Notification F2(30) vidhi/2/2012 dated may 16, 2012
w.e.f. 01.4.2012



3)

(2) The salary fixed by sub-section (1) shall be payable to the
Speaker or Deputy Speaker, as the case may be “1st April, 2012 or
with effect from the date on which he is chosen as such Speaker or
Deputy Speaker under Article 178 of the Constitution, whichever may
be later, and until he vacates or resigns or is removed from his office as
such Speaker or Deputy Speaker in accordance with law.

3-A. Sumptuary Allowance.—In addition to the salary payable
under section 3, there shall be paid, with effect from “1st April, 2012 to
the Speaker and the Deputy Speaker of the Legislative Assembly, a
sumptuary allowance of “thirty thousand rupees per mensem.

4. Salaries of Members.—Every member of the Legislative
Assembly of the State shall be entitled to receive a salary of *fifteen
thousand rupees per mensem with effect from 1st April, 2012 or with
effect from the date on which the declaration of the result of his election
to the Rajasthan Legislative Assembly is published in the Official
Gazette under section 67 of the Representation of the People Act, 1951
(Central Act 43 of 1951), whichever may be later, until he ceases to be
such member :

Provided that no member shall claim such salary unless he makes
and subscribes the oath or affirmation of his office under Article 188 of
the Constitution :

*  Sub by. F2 (19) vidhi-2/2005 dated May 11, 2005

** Sub by. F2(25) vidhi-2/2006 dated April 24, 2006

*** Sub by F2(22)vidhi/2/2010 dated April 29, 2010

# Sub by Raj Act No 19 of 2012 vide F2(30)vidhi/2/2012 dated may 16, 2012
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Provided further that such salary shall be liable to such
deductions for continued absence or other cause as may be provided in
the rules made by the State Government in this behalf.

4A. Pension and other facilities.— *(1) With effect form 1st
April, 2012 there shall be paid to every person, who has served as a
member of the Rajasthan Legislative Assembly for any period upto five
years. Whether continuous or not, a pension of rupees seven thousand
five hundred per mensem and an additional pension of rupees one
thousand per mensem for every year or part thereof, whether
continuous or not, beyond the aforesaid period of five years :

Provided that no such pension shall be paid to any person for the
period during which such person was or is in receipt of any salary as
Member of Parliament or any State Legislature or from any State
Government or the Central Government, or any Corporation owned or
controlled by the Central Government or any State Government or any
local authority and if any such salary was or is received the payment of

pension shall be suspended for that period :

Provided further that the salary or remuneration payable to such
person for being such member or for holding such office or being so
employed, is in any case less than the pension payable to him under this
section, such person shall be entitled only to receive the balance as

pension under this section :

Provided also that pension payable to a person under this section
shall be increased by twenty percent if he has attained the age of
Seventy years and shall be increased by thirty percent if he has attained

the age of eighty years.

# sub by Raj Act No. 19 of 2012 vide Notification f 2(30)vidhi/2/2012 dated May, 16, 2012
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Explanation I.- In computing the number of years for the
purposes of determining pension under this section, the period during
which a person has served as a Minister or as an officer as defined in
this Act, or both, by virtue of his membership of the Rajasthan
Legislative Assembly shall be taken into account.

Explanation II.- If the Legislative Assembly is dissolved before
the expiration of the period of 5 years, for the purpose of computing the
period as Member of the Legislative Assembly the period commencing
with the date of the constitution of the Legislative Assembly after the
General Election and ending with the date of dissolution, shall be
deemed to be five years.

Explanation III.- For the purpose of this section, salary includes

salary received under this Act and salary received as :—

(i)  the President or Vice-President or Governor of any State or
the Administrator of any Union Territory; or

(ii) a Member of the Parliament or any State Legislature; or

(iii) a Minister or Deputy-Minister of the Government of India

or any State; or

(iv) the Chairman or Deputy-Chairman of the Council of States,

or the Legislative Council of any State; or

(v)  the Speaker or Deputy Speaker of the House of the People,
or of the Legislative Assembly of any State.
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Explanation IV.- In computing the amount of pension payable to
any person under this section, the amount of pension received by him
under the Rajasthan Freedom Fighters Aid Rules, 1959 or under any
other rules made on the same subject shall not be taken into account.

Explanation V.- In computing the number of years for the
purpose of determining pension under this section with respect to a
person who is elected to the Legislative Assembly in a bye-election, the
period commencing with the date on which such person takes oath of his
membership and ending with the date of dissolution of the Assembly
shall be deemed to be five years.

*(2) With effect from 1st April, 2010, every person entitled to
pension under sub-section (1), subject to rules, if any, made in this
behalf by the State Government,-

(a) shall be entitled to reimbursement of any expenditure on
account of medical treatment equivalent to that permissible
to the retired officers of class I services of the state
Government; and

(b) shall also be entitled to **two free non-transferable passes
which would entitle him and any other person accompanying
him to travel at any time by the Rajasthan State Road
Transport Corporation Service on whichever routes it
operates, in such class of accommodation and subject to
such conditions as may be prescribed.

Provided that where such person is also entitled to any of the
aforesaid facilities for the time being as the President, Vice-President,
or Governor of any State or the Administrator of any Union Territory
or as Member of Parliament or of any other State Legislature or the
National Capital Territory of Delhi or from the Central Government or
any State Government, or any Corporation owned or controlled by the
Central Government or any State Government, or any local authority,
under any law or otherwise, he shall not be entitled to that facility to
that extent.

*  Sub by Raj Act No. 12 of 2010 Published in Raj Gazette 29.4.2010 wef. 1.4.2010
**  Sub by Notification F2(35) vidhi/2008 dated August 5, 2008
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(3) Where a person has served as a Member of Parliament,
whether in the House of the People after being chosen by
direct election from any territorial constituency in the State of Rajasthan
or in the Council of States as a representative of the State, he shall be
entitled to one free non-transferable pass which would entitle him to
travel at any time by the Rajasthan State Road Transport Corporation
service on whichever route it operates, in such class of accommodation
and subject to such conditions as are prescribed under sub-section (2).

4B. Family pension.— (1) Notwithstanding anything contained in
section 4A, but subject to such rules as may be prescribed, where on or
after 8th day of March, 1985, any member of the Legislative Assembly
dies before the expiry of the term of his office, his or her spouse shall
be paid family pension of an amount per mensem equivalent to the
salary which such member would have been entitled to had he been
alive for the un-expired portion of the term of office of such deceased
member :

Provided that if the spouse of deceased member remarries, he or
she shall not be paid any pension under this sub-section.

(2) Where more than one wife has survived the deceased
Member, the amount of family pension payable under sub-section (1)
shall be paid to such wives in equal shares.

(3) Where no spouse has survived the Member, or the surviving
spouse has re-married, the family pension under sub-section (1) shall be
paid in equal shares to the members of the family of the deceased
Member.

Explanation.— The expression ‘family’ means the sons and
unmarried daughters and such parents of the deceased Member as were
wholly or mainly dependent on him or her at the time of his or her
death.
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“4-C.- Family pension to the spouse of the Ex-member.- (1)
The spouse of a deceased Ex-member shall be entitled with effect from
1st August, 2009 or with effect from the date of death of such member,
whichever is later, to receive per mensem a family pension equal to
rupees to rupees two thousand five hundred or equal to fifty percent of
the last drawn pension by such member, whichever is higher :

Provided that—

(i) If the person entitled to a family pension under this section is
in receipt of any salary or pension from any other source,
then,

(@) where the amount of salary or pension being
received from other source is equal to or more than the
family pension receivable under this section, such person
shall not be entitled to any pension under this section;
and

(b) where the amount of salary or pension being
received from other source is less than the amount of
family pension receivable under this section, such person
shall be entitled to receive family pension under this
section in addition to such salary or pension form other
source subject, however, that the aggregate of both the
family pension under this section and the salary or
pension from other source shall not exceed the maximum
amount payable under this section as family pension.

(i) If the spouse of such member remarries, he or she shall not
be paid any pension under this section; and

(iii) Where more than one wife has survived such member, the
amount of family pension payable under this section shall be
paid to such wives in equal shares.

# sub by Notification F2(22) vidhi 2/2010 dated, April 29, 2010.
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Explanation I.- For the purpose of this section ‘last drawn
pension’ in respect of a member of the Legislative Assembly who had
died or resigned before the expiry of his term of his office shall be the
amount to which such member would have been entitled under section
4-A on the day immediately following the day of his death or, as the day
case may be, resignation, and in respect of an Ex-member who did not
draw pension before his death. Shall be the amount to which such
member would have been entitled under section 4-A on the day
immediately following the day of expiry of his last term of office.

Explanation II.- In computing the amount of pension payable to
any person under this section, the amount of pension received by him
under the Rajasthan freedom Fighters Aid Rules, 1959 or under any
other rules made on the same subject shall not be taken into account ;
and

(2) With effect from 1st April, 2012 every person entitled to
family pension under this section, subject to rules, if any, made in this
behalf by the State Government, shall be entitled to reimbursement of
any expenditure on account of medical treatment equivalent to that
permissible to the retired officers of class I services of the State
Government.

* Explanation Shall be added w.e.f. 28th April, 2010.
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4-D. Free travelling facility to Ex-members.- ‘‘(1) With effect
from 1st April, 2010, every person, who has served as a member of the
Rajasthan Legislative Assembly shall be entitled to receive
reimbursement of actual fare of any journey undertaken by him, either
alone or with persons accompanying him, within the terrriory of India
in any class of railway, air, ship or steamer, subject to a maximum
limit of rupees twenty five thousand in a financial year, in such manner
and subject to such conditions as may be prescribed by rules made in this
behalf.

5. Salaries of Government Chief Whip and Deputy Government
Chief Whip.—

(1) *There shall be paid, with effect from “1st April, 2012 or
with effect from the date on which he may thereafter enter
upon his office, whichever may be later, a salary of “thirty
thousand rupees per mensem to the Government Chief Whip
and a salary of *twenty seven thousand rupees per mensem
to the Deputy Government Chief Whip.

(2) **In addition to the salary payable under sub-section (1),
there shall be paid, with effect from “1st April, 2012 or
with effect from the date on which he may thereafter enter
upon his office, whichever may be later, to the Government
Chief Whip and Deputy Government Chief Whip, a
sumptuary allowance of ‘thirty thousand rupees per
mensem.

* Sub by. F2 (19) vidhi-2/2005 dated May 11, 2005

**  Syb by. F2 (25) vidhi-2/2006, dated April 24, 2006

***  Sub by. Act No. 12 of 2010 wide Notification F2(22) vidhi/2/2010 dated April 29, 2010
# Sub by Raj Act No. 19 of 2012 F2(30) vidhi/2/2012 dated May 16, 2012
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Explanation.- For the purpose of this section ‘‘Government Chief
Whip”” or ‘“‘Deputy Government Chief Whip’’ means that member of
the Rajasthan Legislative Assembly who is Chief Whip or Deputy Chief
Whip for the time being in the Assembly of the party in Government
having the greatest numerical strength in that Assembly.

(3) If any doubt arises as to which is or was at any material time
the party in the Government having the greatest numerical strength in
the Assembly, or as to who is or was at any material time the
Government Chief Whip or the Deputy Government Chief Whip in that
Assembly of such a party, the question shall be decided by the Speaker
of the Rajasthan Legislative Assembly and his decision in writing shall
be final and conclusive.

6. Salary and Sumptuary Allowance of Leader of the Opposition.-
(1) There shall be paid to the Leader of the Opposition, with effect from
#3515t April, 2012 or with effect from the date on which he may
thereafter enter upon his office, whichever may be later, a salary of
thirty thousand rupees and a sumptuary allowance of “thirty
thousand rupees per mensem.”’

Explanation.- (i) In this Act ‘‘Leader of the Opposition’’ means
that member of the Rajasthan Legislative Assembly who is, for the time
being, the Leader in that Assembly of the party in opposition to the
Government having the greatest numerical strength in that Assembly
and recognized as such by the Speaker.

(ii) Where there are two or more parties in opposition to the
Government having the same numerical strength, the Speaker shall,
having regard to the status of the parties, recognize any one of the
leaders of such parties as the Leader of the Opposition for the purposes
of this Act and such recognition shall be final and conclusive.

* Sub by. F2 (19) vidhi-2/2005 dated May 11, 2005
**  Sub by. F2 (25) vidhi-2/2006, dated April 24, 2006

**x Sub by. F2 (22) vidhi/2/2010 dated April 29, 2010

#  Sub by Raj Act No. 19 of 2012 (30) vidhi/2/2012 dated may 16, 2012
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6A. Other facilities and allowances to the Speaker, the Deputy
Speaker, the Government Chief Whip, the Deputy Government Chief
Whip and the Leader of the Opposition.- (1) The Speaker, the Deputy
Speaker, the Government Chief Whip, the Deputy Government Chief
Whip and the Leader of the Opposition, hereinafter referred to as the
‘“‘said officers’” shall be entitled, without payment of rent or other
charge to the use, throughout their respective term of office, of—

(a)  an official residence and furniture in Jaipur, and
(b)  a State car,

and no charge shall fall on the said officers personally in respect
of the maintenance of such residence, furniture or car :

Provided that each of the said officers shall be entitled to an
official residence and furniture without payment of rent or other charge
in Jaipur upto a period of two months from the date he ceases to be such
officer.

(2) The use and maintenance of the residence, furniture and a
State car referred to in sub-section (1) shall be regulated by rules made
in this behalf by the State Government.

*(3)(a) if the speaker, the Government Chief Whip or the leader
of Opposition does not avail himself of the use of any of
the facilities for which he is entitled under sub section
(1), he shall be paid in lieu of such facility an allowance
equal to that payable in lieu of such facility to a Minister
other than the Chief Minister, Minister of State and a
Deputy Minister under the Provisions of the Rajasthan
Minister’s Salaries Act, 1956 (Act No. 43 of 1956); and

(b) if the Dupty Speaker or the Deputy Government Chief
Whip does not avail himself of the use of any of the
facilities for which he is entitled under sub-section (1),
he shall be paid in lieu of such facility an allowance
equal to that payable in lieu of such facility to a Minister
of State under the provisions of the Rajasthan Minister’s
Salaries Act, 1956 (Act No. 43 of 1956)

* Sub by Notification No. F2 (25) vidhi-2/2006 dated April 24, 2006
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(4) Each of the said officers shall, irrespective of whether or not
he avails himself of the use of the official residence in Jaipur to which
he is entitled under this section, be further entitled to the concession of
payment by Government for him and on his behalf throughout his term
of office and up to a period of two months from the date he ceases to be
such officer, of all charges due from him on account of the consumption
of electricity and water at his residence :

Provided that such payment shall not exceed such limits as may be
specified in the rules made in that behalf by the State Government.

(5) Each of the said officers shall further be entitled to receive, in
accordance with rules made by the State Government in that behalf,—

(a) travelling allowances for himself and the members of his family
for the transport of his and his family's effects—

(i) in respect of the journey to Jaipur from his usual place of
residence outside Jaipur for assuming office; and

(i) in respect of the journey from Jaipur to his usual place of
residence outside Jaipur on relinquishing office; and

(b) travelling and daily allowances in respect of journeys (including
journeys outside India) undertaken by him in the discharge of
his official duties or in the public interest.

(6) Any travelling allowance paid under sub-section (5) may
consist either of a payment in cash or free official transport.
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(7) Subject to any rules made in this behalf by the State
Government, each of the said officers and the members of his family
shall be entitled free of charge to accommodation in hospitals
maintained by the Government and also to medical treatment.

(8 Subject to rules, if any, made in this behalf by the State
Government, each of the said officers may be granted by the State
Government in appropriate cases any concession or special facility,
including the reimbursement thereof, outside the State for the following
items :

@) medical treatment;

(ii)) medical attendance or travelling allowances for such
journey performed by him; and

(iii) accommodation including diet for the purpose of such
treatment.

(9) Subject to any rules made in this behalf by the State
Government, each of the said officers shall be entitled to
telephone at his residence in Jaipur and in his office.

(10) The Government Chief Whip and the Deputy Government
Chief Whip shall be entitled to such postal facilities as may be
prescribed.

(11) There shall be paid to each of the said officers, by way of a
repayable advance, such sum of money for the purchase of a motor car
on such terms as the State Government may, by rules, determine in
order that he may be able to discharge, conveniently and efficiently, the
duties of his office.

(12) None of the said officers in respect of a salary or allowances
under this Act shall be entitled to receive any sum out of the funds
provided by the Legislative Assembly by way of salary or allowances in
respect of his membership of the Assembly.
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7. Telephone facilities to Whips of recognised parties and
Leaders of groups.- The Whips of recognised parties and Leader of
groups in the Legislative Assembly shall be entitled to such telephone
facilities as may be prescribed.

Explanation.— For the purpose of this section :—

”»

(i)  “recognised party” means a party having a membership of
more than the quorum prescribed for the sittings of the
Assembly for the time being;

(i) “Group” means an association of members recognised by
the Speaker as a group.

8. Allowances of members.— (1) Subject to such conditions and
restrictions as may be prescribed, every member of the Legislative
Assembly shall be entitled to receive, for his attendance required in
connection with his duties, as such member :-

(a) travelling allowance at the prescribed rates in accordance
with rules made in that behalf, and

(b) daily allowance at the rate of *’one thousand rupees per day
within the State and **’one thousand two hundred fifty
rupees per day outside the state subject, however that such
allowance shall not be admissible for such period as is in
excess of fifteen days in a calendar month except when the
Legislative Assembly is in session :

Provided that no sum on account of any such allowance shall be
paid to a member before he has made and subscribed the oath or
affirmation of his office prescribed by Article 188 of the Constitution :

Provided further that until rates are prescribed under clause (a),
travelling allowance shall be payable thereunder to the members of the
Legislative Assembly at the rates admissible to Government servants of
the first class.

* Sub by . Notification No. F2 (19) vidhi-2/2005 dated May 11, 2005.

** Sub by F2 (22) vidhi/2/2010 dated April 29, 2010 with effect from 1st Aug. 2010

# Sub by Raj Act No 19 of 2012 F2(30) Vidhi/2/2012 dated may 16, 2012 w.e.f.
1st April, 2012



(16)

(2) Notwithstanding anything contained in the proviso to
sub-section (1), every member of the provisional Legislative Assembly
of the State formed by virtue of section 28 of the State Reorganisation
Act, 1956 (Central Act 37 of 1956) shall be entitled to draw travelling
and daily allowances at the rates and in the circumstances specified in
sub-section (1) with effect from the appointed day.

(3) Every member shall be entitled to transit facilities to bring his
wife or her husband, as the case may be, from the place where such
member ordinarily resides to Jaipur and back once during every session
of the Rajasthan Legislative Assembly at Government cost in the same
class to which the member is entitled to travel.

(4) For the purpose of sub-section (1), a member shall be deemed
to have attended a meeting of the Rajasthan Legislative Assembly on
any day during any session if after having come to Jaipur to attend such
meeting, he or she has been prevented from actually attending
it on that day on account of illness or in obedience to an order
of a court :

Provided that according to the final order of the court the member
was not disqualified from attending such meeting on the day on which
he or she has been so prevented from attending it by the order of the
court.

8A. Free transit by road transport service.- Every member shall
be provided with two free non-transferable passes which would entitle
him and any other person accompanying the member to travel at any
time by the Rajasthan State Road Transport Corporation service on
whichever route it operates in such class of accommodation and subject
to such conditions as may be prescribed :

Provided that nothing contained in this section shall be construed
as disentitling a member to any travelling allowances to which he is
otherwise entitled under the provisions of this Act.
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***8B. Free Railway travelling facilities to Members.- (1) Every
member shall be entitled to receive reimbursement of actual fare of any
Journey undertaken by him, either alone or with persons accompanying
him, within the territory of India in any class of railway, air, ship or
steamer, subject to a maximum limit of rupees *‘one lakh fifty
thousand in a financial year, in such manner and subject to such
conditions as may be prescribed by rules made in this behalf.

(2) Where the total amount of reimbursement received in a
financial year under sub-section (1) is less than rupees “one lakh fifty
thousand, the amount by which the amount of reimbursement is less
than “one lakh fifty thousand shall be carried forward in next financial
year or years and the member shall be entitled to utilize such amount at
any time before expiry of his term as member.

(3) Where a Member entitled to receive travelling allowance under
section 8, chooses to travel by air, ship or steamer, he shall be entitled
to surrender such part of the facility provided by sub-section (1) as is
equivalent to the difference between the air, ship or steamer fare
actually paid by him and the railway fare to which he is entitled under
that section and receive the cash equivalent of the facility so surrendered :

Provided that aggregate amount so paid either as railway fare or in
respect of air, fare or as the difference between the air fare and the
railway fare or as or in respect of any of them shall not exceed rupees
“one lakh fifty thousand within a ***financial year.

Explanation.- For the purposes of this section, a member shall
include a Minister as defined in the Rajasthan Ministers’ Salaries Act,
1956 (Act No. 43 of 1956) and an Officer of the Legislative Assembly
for the State as defined in this Act.

8C. Constituency Allowance.- (1) A member shall be entitled to
receive the Constituency Allowance of rupees ***fourty thousand per
month.

(2) For the avoidance of doubts, it is hereby declared that the
Constituency Allowance admissible under sub-section (1) shall be in
addition to, and not in derogation of, any other allowances or facilities
admissible (whether in cash or kind) under the Act.

*  Sub by Notification No. F2 (19) vidhi-2/2005 dated May 11, 2005

** Sub by Notification No. F2 (25) vidhi-2/2006 dated April 24, 2006

*** Sub by Raj Act No 12 of 2010 Notification No F2(22) vidhi/2/2010 dated
April 29, 2010 w.e.f. 1st August 2009

# Sub by Raj Act No 19 of2012 Notifiaction N. F2 (30) vidhi/2/2012 dated
May, 2012 w.e.f. 1st April, 2012
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*8D. Secretarial Assistance to members.- Every member shall be
provided with an employee, drawing pay in a Grade Pay not exceeding
the Grade Pay No. 9 as specified in the Rajasthan Civil Services
(Revised Pay) Rules, 2008, by the revenue department of the State
Government as secretarial assistance or, at the option of the member, a
lump sum amount of twenty thousand rupees per mensem shall be paid
to the member in lieu of the secretarial assistance.

9. Amenities.— (1) Every member of the Legislative Assembly
shall be entitled to such medical facilities for himself and for members
of his family and to such housing ***facilities as may be prescribed.

Explanation.— For the purpose of sub-section (1), housing
facility shall include—

(i) grant of house rent allowance at such rate and subject to such

conditions and restrictions as may be prescribed :

Provided that such house rent allowance shall be admissible to
members residing at Jaipur in the accommodation owned or hired by
them with effect from the date of commencement of the Rajasthan
Legislative Assembly (Officers and Members Emoluments and Pension)
(Amendment) Act, 1987 or from the date of occupation of such
accommodation, whichever is later; and

*(a) allotment of Government residential accommodation on

rent at Jaipur for such period as may be prescribed.

(b) supply of furniture, electricity and water, during the period
of allotment of Government residential
accommodation under clause (ii-a) in accordance with the
provisions of this section.

N Deleted w.e.f. December 16, 1992 vide Notification No. 2 (25)
Vidhi/2/95 dated May 22, 1995 published in Rajasthan Gazette Part IV
(a) Extraordinary dated May 22, 1995.

**  Inserted w.e.f. December 16, 1992 vide Notification No. 2 (25)
Vidhi/2/95 dated May 22, 1995 published in Rajasthan Gazette Part IV
(a) Extraordinary dated. May 22,1995.

*#% Deleted by Notification F2 (25) vidhi-2006 dated. April 24, 2006

#  Sub Raj Act No 12 of 2010 vide F2(22) vidhi/2/2010 dated April 29,
2010 w.e.f. 1st April, 2010
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supply of furniture worth “eighty thousand rupees, free of
charge, to members residing at Jaipur in the Government
accommodation or in the accommodation owned or hired
by them with effect from #1st April, 2012 or from the date
of occupation of such accommodation, whichever is later.

* (1A) -X X X-

% (2)-X X X -

(3) Every Member shall immediately after the expiration of the

period referred to in clause (ii-a) of the Explanation below
sub-section (1) vacate the Government residential
accommodation allotted to him, failing which,
notwithstanding anything contained in the Rajasthan Public
Premises (Eviction of Unauthorised Occupants) Act, 1964
(Rajasthan Act No. 2 of 1965) or any other law for the time
being in force, an officer authorised by the State
Government in this behalf may take possession of such
residential accommodation together with the furniture
referred to in clause (iii) of the explanation aforesaid and
may for the purpose use such force as may be necessary in
the circumstances.

Explanation.— For the purpose of this sub-section, ‘Member’

includes a person who has ceased to be a Member or an officer referred

to in sub-section (1) of section 6 A as a ‘said officer’.

*

kk

Deleted w.e.f. F2 (25) vidhi-2/2006 dated April 24, 2006,
published in Rajasthan Gazette, Part IV (A), dated April 24, 2006
Deleted by section 4(c) of Rajasthan Act No. 18 of 1995, published
in the Rajasthan Gazette, Part IV (A), Extraordinary dated May 22, 1995
Sub by. Raj Act No 19 of 2012 vide Notification No. F2 (30)
vidhi/2/2012 dated may 16, 2012
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9A. Amenities to Chairmen of Committees.- Every Chairman of a
Committee of the Legislative Assembly shall be entitled to a free
telephone and such other postal facilities as may be prescribed.

Explanation.— For the purpose of this section, “Committee of the
Legislative Assembly” means any Committee which is appointed,
elected or nominated by or under the Rules of Procedure and Conduct
of Business in the Rajasthan Legislative Assembly.

10. Officers not to practise profession etc.— An officer for the
time being of the Legislative Assembly shall not during the tenure of his
office, practise any profession or engage in any trade or undertake for
remuneration any employment other than his duties as such officer.

11. Rules.— (1) The State Government shall, by notification in the
Official Gazette, make rules for carrying out the purposes of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power, such rules shall—

(a)  prescribe the conditions and restrictions subject to which
daily allowance may be drawn;

(b)  prescribe the conditions under which the rates at which and
the journeys for which travelling allowances may be
claimed,;

(¢)  specify the classes of journeys which shall be deemed to
have been undertaken by an officer of the Legislative
Assembly in the discharge of his duties;

(d) prescribe the conditions under which and the rate at which
hospital and free medical attendance and treatment to be
afforded to any officer in the discharge of his official
duties;

(e) prescribe the medical, housing* facilities mentioned in
section 9;

(f)  specify the circumstances in which and the extent to which
the salary of a member may be deducted;

* Deleted w.e.f. F2 (25) vidhi-2/2006 dated April 24, 2006
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(ff)  prescribe the rules for drawing pension and the form in
which certificates, if any, shall be furnished by any person
for the purpose of claiming any pension under this Act; and

(g) lay down such other matters as may be or are required to be
prescribed by this Act.

(3) Any rule under this Act may be made so as to have retrospective
effect from such date, not earlier than the date of commencement of this
Act, as the State Government may, by notification in the Official
Gazette, appoint.

12. Savings.- Nothing in this Act or in the rule made thereunder
shall prevent any Officer or Member of the Legislative Assembly or any
Minister from receiving or being entitled to receive in addition to the
salaries and allowances to which he is entitled in accordance with law,
any pension, allowance or salary lawfully permissible to him as a
retired Government servant or otherwise.

12A. Option to draw allowances at lesser rates.- Notwithstanding
anything contained in this Act, a member who does not wish to draw
allowances at the rates admissible to him under this Act, as amended
from time to time, may draw such allowances at such rates as in force
on such day as he may elect by notice in writing addressed to the
Speaker.

13. Repeal and Savings.- (1) The Rajasthan Legislative Assembly
(Officers and Members Emoluments) Ordinance, 1956 (Rajasthan
Ordinance No. IX of 1956) is hereby repealed.

(2) The said repeal shall not affect the rules made under the
Rajasthan Legislative Assembly (Officers and Members Emoluments)
Act, 1952 (Rajasthan Act XV of 1952), in force in the
pre-reorganisation State of Rajasthan and such rules as in force
immediately before the appointed day shall continue to be in force and
shall be deemed, until new rules are made under this Act, to have been
made thereunder.
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14. Regulation of certain payments on account of the
concessions.- Notwithstanding anything contained in the Rajasthan
Legislative Assembly (Officers and Members Emoluments) Act, 1952
(Rajasthan Act XV of 1952) of the pre-reorganisation State of
Rajasthan, all sums of money paid or payable for and on behalf of an
Officer of the Legislative Assembly whose salary and allowances were
governed by the said Act on account of the consumption of electricity
and water at his residence shall, subject to the limits specified in section
6A, be deemed to have been properly and lawfully paid or payable and
no demand shall be made on any such Officer for the refund of the

whole or any portion of such payment.



RTSTITA ITST—YA | RAJASTHAN GAZETTE
eIy Extraordinary
HAMTHIR UhTIRTT Published by Authority

deIT 9, TBAR, WH 1932—3TUet 29, 2010
Vaisakha 9, Thursday, Saka 1932-April 29, 2010

AT 4 ()
ORI fde wead & 3ifafe |
fafy (faumh greuor) fawrT
(T9—2)
ST
SITR, YA 29, 2010
e U2 (22) fafr /2 /2010 TSR IromwET SrfeEE,
1956 (1956 T IOIRAT IJRAFIH 47) B ORT 4 & WD D
ARV H TN IO AfSReIfed gaRell (@ffhad Ure AR
gACYHSH UUS UYM) (HwsHe) Ude, 2010 (Tde <. 12 3%
2010)" &1 =<l 3Fare WAARIRY B Fa-ref  TAggRT UBIRI
far S ® —

(reree fe=t orgae)
oA fau w1 @IftreRal den ael o uRafmr &k
Ue) (Femer) sfdifea, 2010
(2010 &7 A H&=Ti® 12)
[RTSUTT Heled &1 Al Qi 28 WA, 2010 BT UK gs)

ORI faue |/ @ISreIRAl e deal @ gRafert
3R Ue) srfarf e, 1956 BT 3R AT B & forw rfSfras |

RA TORTST & SHcd ay¥ H o I fqme—Avsd
frferRea srfaf e gvmar @ —
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o o W @IfSEIRAT den wewil o uRafemr siR
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U)ot A, 1956 (1957 T iffaw 4. 6), o g9 erfarfam
H AN o AT FHET T B, B URT 3 H—
(@) ST—RT (1) H—
(i) @vs (@) # faeme afdd “3eRE goIR Ju”
D UM W AT “ded FOR TUY ufoRenfid
B SIRAT SfR 1 37T, 2009 W UfoRefUd &l g
REE]N \_rl'l'a"ﬁ;
(i) wve @) # faeme sifyarfd A g9R S9”
B WM W AN g BOIR U
gfoRenfid & IR 3R 1 eFRa, 2009 W
gferReniia @1 gz §9si SR, iR
(@) SU—arRT (2) #, foeme sifafdd <o faus a9
@EIfIERal Tom wewi @ uRafer iR UIM)
(Femred) srfSfea, 2005 (2005 T Mffe . 13) ©
URY @ IR 97 & WM R Weafdd ‘1 3R,
2009 " wfoRenfud &1 SRAY |

3. 1957 @ IR IRIFH H. 6 @ URT 3@ BT
AL~ JAIH BT IRT 3—F H,—

(@) foemm sifafdd <oremE faum W rfSraiRar
qaT AR @ uRefern sk UvH)  (FRRM)
arfrfa, 2006 (2006 &1 ARAFTTH . 12) & IR DI
ARG A & WIF W IIWefdd "1 3FRd, 2009 ¥
gfoRenfid &1 SREl; &R

(@) faemmE fafdd “dicg §9R S0 Ui’ & oI
R IIfefdd 9 g9 S gfaara” ufoRenfud o
SR |

4. 1957 & TTORATT JIAFTIH . 6 BT OIRT 4 BT AT~
ol SRAFTA @1 aRT 4 ¥ fJeme aifeafda <Iorem e |
@freRal den wWewil @ uRaf™r IR UIE)  (FEiEM)
S, 2006 (2006 BT ARTIH . 12) & URY &I INRG A
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g E9R $Ud UfHRT @ RIF WR IIfFfdd 1 3R, 2009 A
T BOIR B0 Uiy wforeifid @t ST |
5. 1957 @ oM JAFEH | 6 @ ORT 4~& &I
O~ AR @ aRT 4—F H feme Iu—orT (1) iR
@) & WM W AEfaRad SU-uRW ufoRenfud @ SR,
It~
“(1) 1 3R, 2009 W VA UAH Afdd BI, S ToTRA
faum= v 9 & ®U H—
() fR=R a1 =g Ui a¥ dd & fHel wremaf &
(i) FR=R a1 o921 UG ay 9 1t fbwg <9 a9¥ d&
FI fodl dremaly @ foly W8T 81, B8 &9k IU Bl
U
(i) FR<R 31 3= &9 99 ¥ IS fdb<] U=g ay a®
D Tl Sraraf & fog 8T 81, 91d g9k 3ud @l
U
(iv) FR=R a1 =¥ =g oy 9 1fte fhg 99 oy
a® &I Bl FHremafd & fofv 8T &1, 86 &9R 30
B U,
V) FRR a1 s=er d9 ad 9 31fde fog o= oy
e 1 Bl wreaa® & forg <81 8, A TR S
B U,
(Vi) FR=R a1 s=ger geeivg 9y @ Sffde fb=g v ay
TH B fHd drarafey & oy 87 81, 9 8ok 30
B U,
(Vi) FRR a1 o=er O 9¥ ¥ offde fob=g Ui 9y
qb @ B FaES & g 8T 8, URE g9IR
T B UI;
(viii) =R a1 s 0 av 9 offtes faeg arei 9y
qb @ B @ & g |1 81, IRE BOIR
T B UI;
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(iX) FR=R a1 srger @l 99 9 affge =g Uarel™
I9 T @ fBdl FHIaaf & fog @1 8, ke g9k
TR B U

(X) FRR ar sgen YAl oy 9 &1fde =g Jemd
99 @ @ Bl SIaEafy & fog &1 8, dicg gor
TR B U

(Xi) R=R a1 =T Y= 9y ¥ 3if¥e fh=g wEue ay
b P el By & foy |1 8, uE 'R
TR B U

(xil) R a1 =ur wEud 99 | offged g de ay
qb @ B FES & fy @1 81, dldg 8ok
IR B U

Xiii) fRR a1 e W 99 W e @ fH
Ui dacd BT SIRAfT :

R BT ) wfad @1 O dremay @ forg Uil
fpdl UeM @1 der 781 fhar SR e SR S9 995
7 fH o I fQuE-—vsd & e ® wd | a1 fedr o
TR TRPR IT =g WROR AT daid GRGR AT fh™dT g
WER & Wi a1 Faaomi= fe e ar fasft @
W YIfAhRoT | hls Id< YT 2idT o a7 8id7 & iR afe
AT BT I UT BIAT O AT BT ©, A 9 Bl @
fore Uee &1 e <Ifid 2T

wR] I8 IR b ST U9 B @fdd a1 oA aew
B @ BRUT T W B U9 OReT O1 39 UBR i g8
P HAE®y Ged da4 a1 uyiRsIffe fhel o g9m #§ 39 gnT
% 3fi e U ¥ A & dl U1 Afdd 39 9RT & I
UM & ©0 H Dad STHT AR U B BT EHaR 81T

IR I8 3R W b STeT BIg Afdd 390 gRT S 37
UM &1 ghaR B8 & A & e ft ify & e\ o
YT Iegufd, IURTEUA IT fddl 1 T rsaurer ar fasdT

4
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W IEH B GRS & W AT Fig AT [ 3 Iy
foa—vred a1 fieell AeMTR 9RYg &1 9ew 8F 9 A
D WHR A7 5l 90 RAR A AT o WHR AT
frell o0 AR & W= ar FagemiE faft s
[ A1 foeft v widexer & fe de @1 oft gheR Bar
g, dl—
(@) <&t Yo @ Yew, e forg a8 & fad fafy &
I AT T EHER ©, 998 B9R TW U\ &
RIER AT 99 S1fSF 8, g8 VAT Ffdd g9 SU—RT
@ SfiF fhl oY U9 BT BhER 8] 8N 3R
(@) ST veH @ IBH, s forw ag o=t foaslt fafyr &
I IT IIAT EHER &, I8 BIR vud Ul 9
$H ®, g8 T Afdd U 3T U & SifaRad, g9
SU-YRT & 3EfF U9 U B BT §HAR BT
qfY 59 919 & el J8d gY &b Qi UeEl @1
ANT FAE BOIR B0 YT & 31fdh F8l 81T |

LAY | —39 aRT & A U [ & &
WIS & oy auf & G G Bxe | S Fremafd &
STRATT foTI® SR1F BIs fdd o= AU a9 & Tedl &
MR W HA A7 39 e # g uRvifva &g SRy a1
CEIRE RS

WEH || ~JfS 9= 99 &) HIaey g9 s+ & gd
g e o fAafed o= & ot 8, O s 9w & 9e &
w4 H BIAES B FIET B & G & fo1g 4 g1d &
gearq fduE 99 fdd 8 @ aRE 9 UR™ BI[BR SHd
fges 89 @1 ARG Pl AT B dlell B g a8 Bl
Hrerare T SRR |

LB |11 -39 ORT & 3fefid UeH SfaRmiRd &=l &
WIS & oy el aul &I W1 B IO B A el i
B IR AU T B AT BT @R H O Jg @y W
|faford @ SRAN 599 o/@fd H§ a8 d9a 3fEr Yayd SRR
5T B A 9T BT ST IET B

5
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LB |V~ ORT & JAod & folg 9a9 & 3T=id
9 I TH @ eH urd dad &Ik f=feRed & wu #
9 A ® -
(i) Ireufa a1 SWIreUfd a1 fa=dl 5 &1 IsuTe A1
B g SIS BT WD, AT
(i) dag a1 ol Iy faum—Aved &1 9aw; I
(i) RT SRR AT B 59 BT /AT A7 STHAL; AT
(iv) g 91 a1 fedl Irsg a1 fdue uReg &1 |wrafd
AT IYFHTYLC; AT
(V) <l ar foll Isg & faum™ a9 &1 sruel
Iuregel g1 faeell U JiffH, 1966 B GRT 3
% A ST fQeell ABTR URYG &1 FSH] |
LB V.~ ORT & 3refie foedl &gfaq &1 g U
DI IBHH AT BRI H ISR WA A FERar
1959 @ N A7 N vy R 9 W fh=l A o= fwi @
N D gRT UT U B XA RATd H 81 ol SR |
LB V-39 aRT & 3fi9 9 afdd & ddy H
U9 SIGTRT B & WA @ fory, St faems a9 @ forg fosd
SugAa # fFaifed grar 8, aul & |oE ek H, R an
B VAT Afdd U AEIAT B YUY A § SN YR B
qrefl iR faue 991 & faged @ INRg &I FArd 89 dTell
BITAS BT Uid 9§ FHST SR |
(2) SU—aRT (1) & 3N UIH BT 8haR UAd Afdd
I AR gRT 39 i 9 W s, afe o 8 &
e 1 3TV, 2010 H,—
(@) Ffexy STaR & fou & &g & gTRe & fou
I & AT BT BHAR BN Sl 9T WRDBR b YA
(@) &1 FYed JARUNT Ul BT W THAR BT S S
IR SHD I O el el aafad &1 o=
5T U uRaeEs e dar grT 9 o faeft of
9 R ¥g Adrferd 8, AT soft # iR U= vrat @

6
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s S fafed &1 o, fa=ft it 9w I @
THER IR
GR] S8l VAT Afdd doaHd gaiad giaemst H
fosft @ forw ot wgufa, Swgufa a1 foxdt =9 @&
ISgUTe A7 fohefl e sges BT eNd B9 W AT 9iNg
I fed o= g fum—drsd a1 S e e,
fAoell BT 9 B89 9 I =¥ WHR AT bl I
WHR I I e WER AT Bl ™ WHR D
wWifarE a1 fEEvmE fe w9 T fe
grfereRor & fefl fafy & el a7 o=y §heR & I8
I9 AMT T6 I G & ThaR el el ||
6. 1957 @ IoTReIE SAIT . 6 BT &RT 4—7T 3R 4—9
BT AR~ JTH @7 faem aR”T 4—9 & gear iR
fqem™ ar’T 5 @ gd faiRad gRY eraefud @l SR,
Il —

"4, YAqd e B ufy A U B s
el 9% Oyd Few & Ul AT T 1 ST,
2009 ¥ AT U WS Bl Hg Pl ARG 9, G 91 919 A
g, T B9k Uid Al v0 A7 U ey gy 3ifaw ameRd
Yo ® g9 Ufaed @ aRER, off 7 Q1S ®1, ufoA
DICHad UM YT BRI BT SHAR B -

TR
(i) I 39 g”T & A PIChad UIF HT FHaR Afdd

fo=ql Mt o= AId & PIs Jad AT U YT BT T,

-

(@) T8 3= A 9§ U™ I A1 YT Bl IPH 39

YRT & S U HIgHad UeH & aRIER AT
I e B, g8 VAl Afdd 59 GRT & 3ffA
f=Al ¥ U9 &1 8HER &l 81T 3R

(@) STEl =g Al | U 9ad A7 U B IHH 39

gRT & 3 UT Bigad U &I IHH A HH
2, I8 VAT fad 3 AId ¥ T 9q9 a1 gee

7
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% AIRFT $F URT & ST BIcHFad U U
B DI BHSR BN, TAM, 3 URT & 3N
Dichadr UM IR = dId | Ja9 a1 U,
g MR T 39 GRT & JE DIgHaD
UM & w9 § 9y AfHaH IHA A IMfF 8
B
(i) afe W& we@ & ufd a1 g &1 gAfdarg & Sar @
ar S99 ORT @ 3Rfd Pig UIH o T8l Bl
STRAY; iR
(i) <& 0 9o @ TS 9 e ufTa SwReifad
XHH U1 ufeTal BT sR1eaR W H oo &1 S |
4—9. YAqd wRl Bl (Ages I Gawn—(1) gD
afad T o e 99T & 9 @ ®U | 9dT @
2 I8 I @ gRT AT o 3fdbel T AP A1 S dret fodt
i |led Yo, argaM, urd 1 AR H el A1 ool A
IRA & e @ Wiak ol ol v #§ 9= &oiR
SR Bl f¥edd AT B srdE, Wi Ay I sk R
vl & SrmdH oY f g9 i = A gwn
fafgd @1 9™, 1 e, 2010 ¥ AT AT @ aRdfdd
PRI &1 GTROT UT FRA BT EHIR BNTT |

7. 1957 & YIORA JRAFIH H. 6 BT GRT 5 BT AR~

A ARTH D gRT 5 BT e SU-—RT (1) 3R (2) & I
R frferRad SU—oRG ufoenfid @t SR, sferid—

“(1) 1 3FIRA, 20090 ¥ I IF IRNG ¥ IR a8

IGD U] USHR ARITel, St W 918 H B, WA G

TIdd BT 959 BOR 39 UM A IR BN I T

FAad I 49 BRSO Ui AN da9 daad (hdT STRET |

2) ST—uRT (1) & T HIT Jad AT

WHR T FIAd IR AR IY & Fodd Dl 1

T, 2009 ¥ AT 9 aRG ¥ 9T 98 9D U9anq

USHR AHTS, ST W dTq H Bl, RGN I Aodd 3R

8
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BRI U PG AP Bl 1 BOIR BYI Ui A1 AhR

T Hacd fhar SR | |

8. 1957 & ISR ARAFIH . 6 B URT 6 BT FIMEH—
I IRAFTH @ gRT 6 B fAEME [U-RT (1) & RMH W
frfoRad Su—urT ufcrenfia o SREf, srfq—

“(1) fa9er & AT DI 1 T, 2009 H AT 9 ARG

J, I 98 S9a UvAlq Ul UG UV dxdl ©, ol Wl

g H B, 959 TR TUY I 3R 99 §9R BT AehR

T Ui AT Faed (BT SR | |

9. 1957 B ISR MAFTH . 6 BT URT 8 BT HIAEF.—
Al SMfAf M & aRT 8 @ IU—GRT (1) & @ue (@) H faemm=
Ifafdd IR | T & WM R JIWMafdd “ard |dr vu”
3R e sifafad “uig & U @ WM R IifFafdd “a1ms
|l vy gfoRenfud @1 SR iR 1 3WTA, 2009 W ufoRenfud
o1 gs Hsl ST |

10. 1957 @ RIORAM ARWTHA | 6 @ ORT 8—F &I
AL~ 3MAIH @1 e aRT 8—3 H—

(@) faeme Su—orT (1) 3R ) & s\ R fHferRaa
SU-YRIG gfoRefid @& Sl ik 1 3miiel, 2010 9
gferenfid g8 sl SR, srerid—

“(1) TIe Sfda e o fauE a9 &
Ve & ®Y H WAl B T I8 WA b N1 AT Al
bl AT D A1 O el fhefl Ffaa afea Yo,
IRIAE, U AT LR H e A oot § wRa @
g ® IR fH) i 9 & va o sa @
Affmad AT @& sregel, U= AT | &R Ul gt
& g ol 6 g9 M 7 T ol gwo
fafed @ S, 1 oW, 2010 9 fH¥Al I=T & IRAfA®
R BT GTRT UT FRA HT EHIR BT |

(2) STef SU—aRT (1) & A fou focia ay #
U GTRU B fd IHH UH ARG IR F HH B
Iel, U oG BUY & AN Bl IHH W HH 8 g

9
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IPH MM fawia ayf a1 auf # Wed & SR
3R 98 AR 37U U B FEIT ¥ gd ol o
T Ie © ®U H Ul IHH BT STANT BRA B
THAR BAIT|"; 3R

(@) SU—oRT (3) & Wgd H fdeme f=afed “te
Pt ¥ § HIAR JdgaR BoIR B0 & M W
aFffafdd “fodl e faciy 9 & fiR & org
IR gfoRenfud @ SRt iR 1 8, 2010 W
gferRenfid &1 gg FHsl SR,

11. 1957 & SO IWTH . 6 BT GRT 8—T Pl
TR~ IR & gRT 8- HI Iu-gRT (1) H e
Iffafdd "9 BOIRY @ WM W Sfafdd N geIR”
gfeRenfied @ SRR 3R 1 o7, 2009 9 UfRemfud &1 gg
REEIRGIDU

12. 1957 @& SO ARFH € 6 & 9RT 8—H &I
A~ A @ fem arT 8—7 & U iR e
gRT 9 @ qg (=IforRad aRT SFa3enfud & SIRAT 3R 1 31, 2010
A IR B gg TSl SR, Sfeffd—

“g—H. Rl D AATdldd TEHAL-IAd A

P, ST AR © IoRd fIIRT gRT o= Rifae dar

(giferg oa=) 4, 2008 H Jerfaffdse Is Ia9 4. 9

A eHfR®d @ TS dad H dad MERd HRA drell Uh

HHAR! AfTATeld FTeRd & ©U H SUAT HRAT ST

I, e @ fdbed R, ARardffie 9ERe & 9o H

SR Bl 99 BOIR B UNHHTE &I UpHed NIRRT Haed

D SR |

TgE I | |
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 29, 2010

No. F. 2 (22) Vidhi/2/2010.-The following Act of the
Rajasthan State Legislature received the assent of the Governor on
the 28" day of April, 2010 and is hereby published for general
information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY
(OFFICERSAND MEMBERSEMOLUMENTSAND
PENSION) (AMENDMENT) ACT, 2010
(Act No. 12 of 2010)

[Received the assent of the Governor on the 28" day of April, 2010]

An
Act

further to amend the Rajasthan Legidative Assembly (Officers and
Members Emoluments and Pension) Act, 1956.

Be it enacted by the Ragasthan State Legislature in the
Sixty-first Year of the Republic of India, asfollows:-

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Legislative Assembly (Officersand Members
Emoluments and Pension) (Amendment) Act, 2010.

(2) It shall comeinto force at once.

2. Amendment of section 3, Rajasthan Act No. 6 of
1957.~In section 3 of the Rgjasthan Legislative Assembly (Officers
and Members Emoluments and Pension) Act, 1956 (Act No. 6 of
1957), hereinafter inthisAct referred to asthe principal Act,-

(@) in sub-section (1),-

(1) in clause (a), for the existing expression “eighteen
thousand rupees”, the expression “twenty three
thousand rupees” shall be substituted and shall be
deemed to have been substituted with effect from 1%
August, 2009;

(i) in clause (b), for the existing expression “sixteen
thousand rupees”, the expression “twenty one

11
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thousand rupees” shall be substituted and shall be
deemed to have been substituted with effect from
1% August, 2009; and
(b) in sub-section (2) for the existing expression “the date of
the commencement of the Ragasthan Legidative
Assembly (Officers and Members Emoluments and
Pension) (Amendment) Act, 2005 (Act No. 13 of 2005)”,
the expression “1% August, 2009” shall be substituted.

3. Amendment of section 3-A, Rajasthan Act No. 6 of
1957.~In section 3-A of the principal Act,-

(@ for the existing expression “the date of the
commencement of the Ragasthan Legidative
Assembly (Officers and Members Emoluments and
Pension) (Amendment) Act, 2006 (Act No. 12 of
2006)”, the expression “1% August, 2009” shall be
substituted; and

(b) for the existing expression “fourteen thousand
rupees”, the expression “twenty thousand rupees”
shall be substituted.

4. Amendment of section 4, Rajasthan Act No. 6 of
1957.~In section 4 of the principal Act, for the existing expression
“five thousand rupees per mensem with effect from the date of
commencement of the Rajasthan Legidative Assembly (Officers
and Members Emoluments and Pension) (Amendment) Act, 2006
(Act No. 12 of 2006)”, the expression “ten thousand rupees per
mensem with effect from 1% August, 2009” shall be substituted.

5. Amendment of section 4-A, Rajaghan Act No. 6 of
1957 —In section 4-A of the principa Act, for the existing sub-sections
(2) and (2), the following sub-sections shall be substituted, namely :-

“(1) With effect from 1% August, 2009 there shall be paid
per mensem to every person, who has served as a member of the
Rajasthan Legidative Assembly-

(i) for any period upto five years, whether continuous or

not, a pension of rupees five thousand;

(i) for any period beyond five years but upto ten years,

whether continuous or not, a pension of rupees six
thousand,;

12
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(iii) for any period beyond ten years but upto fifteen
years, whether continuous or not, a pension of rupees
seven thousand;

(iv) for any period beyond fifteen years but upto twenty
years, whether continuous or not, a pension of rupees
eight thousand,

(v) for any period beyond twenty years but upto twenty
five years, whether continuous or not, a pension of
rupees nine thousand;

(vi) for any period beyond twenty five years but upto
thirty years, whether continuous or not, a pension of
rupees ten thousand;

(vii) for any period beyond thirty years but upto thirty five
years, whether continuous or not, a pension of rupees
eleven thousand,

(viii) for any period beyond thirty five years but upto forty
years, whether continuous or not, a pension of rupees
twelve thousand;

(ix) for any period beyond forty years but upto forty five
years, whether continuous or not, a pension of rupees
thirteen thousand;

(x) for any period beyond forty five years but upto fifty
years, whether continuous or not, a pension of rupees
fourteen thousand,;

(xi) for any period beyond fifty years but upto fifty five
years, whether continuous or not, a pension of rupees
fifteen thousand;

(xii) for any period beyond fifty five years but upto sixty
years, whether continuous or not, a pension of rupees
sixteen thousand;

(xiii) for any period beyond sixty years, whether continuous
or not, apension of rupees seventeen thousand :

Provided that no such pension shall be paid to any person

for the period during which such person was or is in receipt of any

13



15 (14) ST ITST—Y=, 31Ul 29, 2010 T 4 (P)

salary as Member of Parliament or any State Legislature or from
any State Government or the Central Government, or any
Corporation owned or controlled by the Central Government or
any State Government or any local authority and if any such salary
was or is received the payment of pension shall be suspended for
that period :

Provided further that the salary or remuneration payable to
such person for being such member or for holding such office or
being so employed, isin any case less than the pension payable to
him under this section, such person shall be entitled only to receive
the balance as pension under this section :

Provided further also that where any person entitled to
pension under this section is also entitled to any pension as the
President, Vice-President or Governor of any State or the
Administrator of any Union Territory or as Member of Parliament
or of any other State Legislature or the Metropolitan Council of
Delhi or from the Central Government, or any State Government,
or any Corporation owned or controlled by the Centra
Government or any State Government or any local authority, under
any law or otherwise, then, —

(@) where the amount of pension to which he is entitled
under such law or otherwise is equal to or more than
seventeen thousand rupees per mensem such person
shall not be entitled to any pension under this sub-
section; and

(b) where the amount of pension to which he is entitled
under such law or otherwise is less than seventeen
thousand rupees per mensem, such person shall be
entitled to receive pension under this sub-section in
addition to such other pension subject, however, that
the aggregate of both the pension shal not exceed
seventeen thousand rupees per mensem.

Explanation |.—In computing the number of years for the

purposes of determining pension under this section, the period

14
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during which a person has served as a Minister or as an officer as
defined in this Act, or both, by virtue of his membership of the
Raasthan Legidative Assembly shall be taken into account.

Explanation 11.—If the Legislative Assembly is dissolved
before the expiration of the period of five years, for the purpose of
computing the period as Member of the Legidative Assembly the
period commencing with the date of the constitution of the
Legidative Assembly after the General Election and ending with
the date of dissolution, shall be deemed to be five years.

Explanation I1l.—In computing the aggregate number of
years for the purpose of determining pension under this section, the
period during which a person has served as a Member of Parliament
or as a Member of the Legidative Assembly of erstwhile State of
Ajmer shall be included in the period for which a person has served
asaMember of the Rajasthan Legidative Assembly.

Explanation 1V.-For the purpose of this section, saary
includes salary received under this Act and salary received as:-

(i) the President or Vice-President or Governor of any

State or the Administrator of any Union Territory; or
(i) aMember of the Parliament or any State L egidature; or
(ili)a Minister or Deputy-Minister of the Government of
Indiaor any State; or

(iv) the Chairman or Deputy-Chairman of the Council of
States, or the Legislative Council of any State; or

(v) the Speaker or Deputy-Speaker of the House of the
People, or of the Legislative Assembly of any State or
as a Member of the Metropolitan Council of Delhi
constituted under section 3 of the Delhi Administration
Act, 1966.

Explanation V.-In computing the amount of pension
payable to any person under this section, the amount of pension
received by him under the Rgjasthan Freedom Fighters Aid Rules,
1959 or under any other rules made on the same subject shall not
be taken into account.

15
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Explanation VI.—In computing the number of years for the
purpose of determining pension under this section with respect to
a person who is elected to the Legislative Assembly in a bye-
election, the period commencing with the date on which such
person takes oath of his membership and ending with the date of
dissolution of the Assembly shall be deemed to be five years.

(2) With effect from 1% April, 2010, every person entitled
to pension under sub-section (1), subject to rules, if any, made in
thisbehalf by the State Government,-

(a) shall be entitled to reimbursement of any expenditure
on account of medical treatment equivalent to that
permissible to the retired officers of class | services of
the State Government; and

(b) shall aso be entitled to two free non-transferable passes
which would entitte him and any other person
accompanying him to travel at any time by the Rgjasthan
State Road Transport Corporation Service on whichever
routes it operates, in such class of accommodation and
subject to such conditions as may be prescribed :

Provided that where such person is also entitle to any of the
aforesaid facilities for the time being as the President, Vice-
President, or Governor of any State or the Administrator of any
Union Territory or as Member of Parliament or of any other State
Legidlature or the National Capital Territory of Delhi or from the
Central Government or any State Government, or any Corporation
owned or controlled by the Central Government or any State
Government, or any local authority, under any law or otherwise, he
shall not be entitled to that facility to that extent.".

6. Insertion of section 4-C and 4-D, Rajasthan Act No. 6
of 1957.-After the existing section 4-B and before the existing
section 5 of the principal Act, the following sections shall be
inserted, namely:-

“4-C. Family pension to the spouse of the Ex-
member.—The spouse of a deceased Ex-member shall be

16
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entitled with effect from 1% August, 2009 or with effect

from the date of death of such member, whichever is later,

to receive per mensem afamily pension equal to rupees two

thousand five hundred or equal to fifty percent of the last

drawn pension by such member, whichever is higher:
Provided that —

(i) if the person entitled to a family pension under
this section is in receipt of any salary or pension
from any other source, then,-

() where the amount of salary or pension being

(b)

received from other source is equal to or more
than the family pension receivable under this
section, such person shall not be entitled to
any pension under this section; and

where the amount of salary or pension being
received from other source is less than the
amount of family pension receivable under
this section, such person shal be entitled to
receive family pension under this section in
addition to such salary or pension from other
source subject, however, that the aggregate of
both the family pension under this section and
the salary or pension from other source shall
not exceed the maximum amount payable
under this section as family pension;

(i) if the spouse of such member remarries, he or she
shall not be paid any pension under this section;

and

(iii) where more than one wife has survived such
member, the amount of family pension payable
under this section shall be paid to such wives in
equal shares.

4-D.

Free travelling facility to Ex-members.—(1)

With effect from 1% April, 2010, every person, who has

17
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served as a member of the Rgjasthan Legidlative Assembly
shall be entitled to receive reimbursement of actual fare of
any journey undertaken by him, either alone or with persons
accompanying him, within the territory of Indiain any class
of raillway, air, ship or steamer, subject to a maximum limit
of rupees twenty five thousand in a financia year, in such
manner and subject to such conditions as may be prescribed
by rules made in this behalf.”.

7. Amendment of section 5, Rajasthan Act No. 6 of
1957.—In section 5 of the principal Act, for the existing sub-
sections (1) and (2), the following sub-sections shall be substituted,
namely:-

“(1) There shall be paid, with effect from 1% August,

2009 or with effect from the date on which he may

thereafter enter upon his office, whichever may be later, a

sdary of twenty two thousand rupees per mensem to the

Government Chief Whip and a salary of twenty thousand

rupees per mensem to the Deputy Government Chief Whip.

(2) In addition to the salary payable under sub-section

(1), there shall be paid, with effect from 1% August, 2009 or

with effect from the date on which he may thereafter enter

upon his office, whichever may be later, to the Government

Chief Whip and the Deputy Government Chief Whip, a

sumptuary alowance of twenty thousand rupees per

mensem.”.

8. Amendment of section 6, Rajasthan Act No. 6 of
1957 —For the existing sub-section (1) of section 6 of the principal
Act, the following sub-section shall be substituted, namely:-

“(1) There shall be paid to the Leader of the

Opposition, with effect from 1% August, 2009 or with effect

from the date on which he may thereafter enter upon his

office, whichever may be later, a saary of twenty two
thousand rupees and a sumptuary alowance of twenty
thousand rupees per mensem.”.

18
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9. Amendment of section 8, Rajasthan Act No. 6 of
1957.-In clause (b) of sub-section (1) of section 8 of the principa
Act, for the existing expression “four hundred rupees”, the
expression “seven hundred rupees” and for the existing expression
“five hundred rupees”, the expression “eight hundred rupees” shall
be substituted and shall be deemed to have been substituted with
effect from 1% August, 2009.

10. Amendment of section 8-B, Rajasthan Act No. 6 of
1957.-1n the existing section 8-B of the principal Act,-

(a8 for the existing sub-sections (1) and (2), the following
sub-sections shall be substituted and shall be deemed
to have been substituted with effect from 1% April,
2010, namely:-

“(1) Every member shall be entitled to receive
reimbursement of actual fare of any journey
undertaken by him, either alone or with persons
accompanying him, within the territory of India in
any class of railway, air, ship or steamer, subject to a
maximum limit of rupees one lakh in afinancia year,
in such manner and subject to such conditions as may
be prescribed by rules made in this behalf.

(2) Where the total amount of reimbursement
received in a financial year under sub-section (1) is
less than rupees one lakh, the amount by which the
amount of reimbursement is less than one lakh shall
be carried forward in next financia year or years and
the member shall be entitled to utilize such amount at
any time before expiry of histerm as member.”; and

(b) inproviso to sub-section (3), for the existing expression
“ rupees seventy five thousand within a calendar year”,
the expression “rupees one lakh within afinancia year”
shdl be subgtituted and shall be deemed to have been
substituted with effect from 1% April, 2010.
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11. Amendment of section 8-C, Rajasthan Act No. 6 of
1957.—In sub-section (1) of section 8-C of the principal Act, for the
existing expression “twenty thousand”, the expression “thirty
thousand” shall be substituted and shall be deemed to have been
substituted with effect from 1st August, 2009.

12. Insertion of section 8-D, Rajasthan Act No. 6 of
1957 —After the existing section 8-C and before the existing
section 9 of the principal Act, the following section shall be
inserted and shall be deemed to have been inserted with effect
from 1% April, 2010, namely:-

“8-D. Secretarial Assistance to members.- Every
member shall be provided with an employee, drawing pay
in a Grade Pay not exceeding the Grade Pay No. 9 as
gpecified in the Raasthan Civil Services (Revised Pay)
Rules, 2008, by the revenue department of the State
Government as secretarial assistance or, at the option of the
member, alump sum amount of twenty thousand rupees per
mensem shall be paid to the member in lieu of the
secretarial assistance.”.

T¥. T4, DO,
Principal Secretary to the Government.

20
Government Central Press, Jaipur.
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, May 16, 2012

No. F. 2 (30) Vidhi/2/2012.-The following Act of the
Rajasthan State Legislature which received the assent of the
Governor on the 15 day of May, 2012 is hereby published for
general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY
(OFFICERS AND MEMBERS EMOLUMENTS AND
PENSION) (AMENDMENT) ACT, 2012
(Act No. 19 of 2012)

[Received the assent of the Governor on the 15™ Day of

May 2012]
An
Act

further to amend the Rajasthan Legislative Assembly (Officers and
Members Emoluments and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the
Sixty-third Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Legislative Assembly (Officers and Members
Emoluments and Pension) (Amendment) Act, 2012.

(2) It shall come into force at once.

2. Amendment of section 3, Rajasthan Act No. 6 of
1957.- In section 3 of the Rajasthan Legislative Assembly
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(Officers and Members Emoluments and Pension) Act, 1956
(Act No. 6 of 1957), hereinafter referred to as the principal Act,-
(a) in sub-section (1),-

(1) in clause (a), for the existing expression “twenty three
thousand rupees”, the expression “thirty three
thousand rupees” shall be substituted and shall be
deemed to have been substituted with effect from 1%
April, 2012; and

(i) in clause (b), for the existing expression “twenty
one thousand rupees”, the expression “thirty
thousand rupees” shall be substituted and shall be
deemed to have been substituted with effect from 1%
April, 2012; and

(b) in sub-section (2), for the existing expression August,

2009”, the expression “1* April, 2012” shall be substituted.

3. Amendment of section 3-A, Rajasthan Act No. 6 of
1957.- In section 3-A of the principal Act,-

c(.lSt

(a) for the existing expression "1% August, 2009", the
expression "1% April, 2012" shall be substituted; and

(b) for the existing expression "twenty thousand
rupees", the expression "thirty thousand rupees"
shall be substituted.

4. Amendment of section 4, Rajasthan Act No. 6 of
1957.- In section 4 of the principal Act, for the existing expression
“ten thousand rupees per mensem with effect from 1* August,
2009 , the expression “fifteen thousand rupees per mensem with
effect from 1* April, 2012” shall be substituted.

5. Amendment of section 4-A, Rajasthan Act No. 6 of
1957.- In section 4-A of the principal Act, for the existing sub-
section (1), the following shall be substituted, namely:-

“(1) With effect from 1% April, 2012 there shall be paid to
every person, who has served as a member of the Rajasthan
Legislative Assembly for any period upto five years, whether
continuous or not, a pension of rupees seven thousand five hundred
per mensem and an additional pension of rupees one thousand per
mensem for every year or part thereof, whether continuous or not,
beyond the aforesaid period of five years:

2
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Provided that no such pension shall be paid to any person
for the period during which such person was or is in receipt of any
salary as Member of Parliament or any State Legislature or from
any State Government or the Central Government, or any
Corporation owned or controlled by the Central Government or
any State Government or any local authority and if any such salary
was or is received the payment of pension shall be suspended for
that period:

Provided further that the salary or remuneration payable to
such person for being such member or for holding such office or
being so employed, is in any case less than the pension payable to
him under this section, such person shall be entitled only to receive
the balance as pension under this section:

Provided also that pension payable to a person under this
section shall be increased by twenty percent if he has attained the
age of seventy years and shall be increased by thirty percent if he
has attained the age of eighty years.

Explanation L.- In computing the number of years for the
purposes of determining pension under this section, the period
during which a person has served as a Minister or as an officer as
defined in this Act, or both, by virtue of his membership of the
Rajasthan Legislative Assembly shall be taken into account.

Explanation II.- If the Legislative Assembly is dissolved
before the expiration of the period of five years, for the purpose of
computing the period as Member of the Legislative Assembly the
period commencing with the date of the constitution of the
Legislative Assembly after the General Election and ending with
the date of dissolution, shall be deemed to be five years.

Explanation IIl.- For the purpose of this section, salary
includes salary received under this Act and salary received as:-

(1) the President or Vice-President or Governor of any State
or the Administrator of any Union Territory; or

(1)) a Member of the Parliament or any State Legislature; or

(iii) a Minister or Deputy-Minister of the Government of
India or any State; or

(iv) the Chairman or Deputy-Chairman of the Council of
States, or the Legislative Council of any State; or
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(v) the Speaker or Deputy-Speaker of the House of the
People, or of the Legislative Assembly of any State.

Explanation IV.- In computing the amount of pension
payable to any person under this section, the amount of pension
received by him under the Rajasthan Freedom Fighters Aid Rules,
1959 or under any other rules made on the same subject shall not
be taken into account.

Explanation V.- In computing the number of years for the
purpose of determining pension under this section with respect to
a person who is elected to the Legislative Assembly in a bye-
election, the period commencing with the date on which such
person takes oath of his membership and ending with the date of
dissolution of the Assembly shall be deemed to be five years.”.

6. Amendment of section 4-C, Rajasthan Act No. 6 of
1957.- The existing provisions of section 4-C of the principal Act
shall be renumbered as sub-section (1) thereof and after the
existing sub-section (1) so renumbered,-
(1) the following explanations shall be added with effect
from 28™ April, 2010, namely:-

“Explanation I.- For the purpose of this section
‘last drawn pension’, in respect of a member of the
Legislative Assembly who had died or resigned before
the expiry of his term of his office shall be the amount
to which such member would have been entitled under
section 4-A on the day immediately following the day
of his death or, as the case may be, resignation, and in
respect of an Ex-member who did not draw pension
before his death, shall be the amount to which such
member would have been entitled under section 4-A on
the day immediately following the day of expiry of his
last term of office.

Explanation II.- In computing the amount of
pension payable to any person under this section, the
amount of pension received by him under the Rajasthan
Freedom Fighters Aid Rules, 1959 or under any other
rules made on the same subject shall not be taken into
account.”; and

(1) the following sub-section shall be added, namely:-

“(2) With effect from 1% April, 2012 every person
entitled to family pension under this section, subject to

4
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rules, if any, made in this behalf by the State
Government, shall be entitled to reimbursement of any
expenditure on account of medical treatment equivalent
to that permissible to the retired officers of class I
services of the State Government.”.

7. Amendment of section 5, Rajasthan Act No. 6 of

1957.- In section 5 of the principal Act,-
(1) in sub-section (1),-

(a) for the existing expression “1% August, 2009”, the
expression “1% April, 2012”;

(b) for the existing expression “twenty two thousand
rupees”, the expression “thirty thousand rupees”; and

(c) for the existing expression “twenty thousand rupees”,
the expression “twenty seven thousand rupees”,

shall be substituted; and
(i1) in sub-section (2),-
(a) for the existing expression “I1* August, 2009, the
expression “1* April, 2012”; and
(b) for the existing expression “twenty thousand rupees”,
the expression “thirty thousand rupees”,

shall be substituted.

8. Amendment of section 6, Rajasthan Act No. 6 of
1957.- In sub-section (1) of section 6 of the principal Act,-

(a) for the existing expression “1% August, 2009”, the
expression “1%" April, 2012”;
(b) for the existing expression “twenty two thousand
rupees”, the expression “thirty thousand rupees”; and
(c) for the existing expression “twenty thousand rupees”,
the expression “thirty thousand rupees”,
shall be substituted.
9. Amendment of section 8, Rajasthan Act No. 6 of
1957.- In clause (b) of sub-section (1) of section 8 of the principal
Act,-
(a) for the existing expression “seven hundred rupees”,
the expression “one thousand rupees”; and
(b) for the existing expression “eight hundred rupees”, the
expression “one thousand two hundred fifty rupees”,

shall be substituted and shall be deemed to have been substituted
with effect from 1% April, 2012.
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10. Amendment of section 8-B, Rajasthan Act No. 6 of
1957 .-In the existing section 8-B of the principal Act ,-

(a) 1in sub-section (1), for the existing expression “rupees
one lakh”, the expression “rupees one lakh fifty
thousand” shall be substituted and shall be deemed to
have been substituted with effect from 1% April, 2012;

(b) in sub-section (2), for the existing expression “rupees
one lakh”, the expression “rupees one lakh fifty
thousand” shall be substituted and shall be deemed to
have been substituted with effect from 1% April, 2012;
and

(c) in proviso to sub-section (3), for the existing
expression “rupees one lakh”, the expression “rupees
one lakh fifty thousand” shall be substituted and shall
be deemed to have been substituted with effect
from 1% April, 2012.

11. Amendment of section 8-C, Rajasthan Act No. 6 of
1957.-In sub-section (1) of section 8-C of the principal Act, for the
existing expression “thirty thousand”, the expression ‘“forty
thousand” shall be substituted and shall be deemed to have been
substituted with effect from 1* April, 2012.

12. Amendment of section 9, Rajasthan Act No. 6 of
1957.- In clause (iii) of sub-section (1) of section 9 of the principal
Act,-
(1) for the existing expression “fifty thousand rupees”, the
expression “eighty thousand rupees” shall be
substituted; and

(i1) for the existing expression “the date of commencement
of the Rajasthan Legislative Assembly (Officers and
Members Emoluments and Pension) (Amendment) Act,
1998 (Act No. 5 of 1998)”, the expression “I1*" April,
2012” shall be substituted.

eIl T[T,

Principal Secretary to the Government.
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e sremafr & fow @ &, ad g9k 9 &t 9 AT U
AR 3ued 9w a¥ & @weE d S TRa o1 egUr
Jcdsh d¥ IT 38 HET & U Tah golR 39y T 3faRed de
gfa AT Ao I S
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Wed Rl o sgfFa &l ot sremafer & fow odr fhdr
YerT T Terg gt fohar Senm foaed R 38 dde ar el
ff T AUTT-AvST & HeEg & &7 & I7 fhdT off o9 TR
AT FealT WHER T Fegld FHR AT fRE T0T WHR &
wifficartld a1 faEonds e e ar ey o Tue
TIfROT & HIS dAdeT Yo gar 47 I1 giar ¢ 3R afy var +g
ddsl 9TCd giaT 4T AT 8T g, dl 38 hreary & fow e &1
e TIET I89:

Wed TE IR f Sel 0@ fhdll fdd # tar deed
gl & SRUT AT 0F Rl 9 9RoT A1 38 YR HAAfad g
% HolEa®d TT ddel I1 urksfAe fhar st gem & 3 amr
& T 38 TSI YA H FH g df 0IT Ffed 3H URT &
INT YT & T H Hhdd IhT FR UTd T FT §heR
g

Woq IE o & 38 umr & nehe fnddr = & W
U #, I IES Feal ¥ H I ued Hen g o A9
giaerd & gfg, 3R e 38 3l af v Iy gred F A @
ar e faRra 1 gig @ et

TOSAHIOT .- 39 URT & 3N 9 3@aiRd et &
gl o folw gt fr T&ar Gorfold & # 30 FHaarey &
e S S ee Fig cafda Toeae foure @ &
HEETdT & R W #AN I 57 3IWEIsw A Jor
aReRa IS 3SR a1 =t @ 8l

TOSAHIOT [1.- Ife g a¥ fr Haafy gAcd gl &
qd & faure |erm faufed &Y & Sl g, o T | & HeEd
& T H FrE@ H IO Fe & G & AT 3187 g9
& geaTd faened T S gl A dRE H URFH gl 3Hhl
fGges gl T aii@ &I AT g dlell Hlada 9 aw
$r Fremafy gash A
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FOSEEIOT 1IL.- 3 RT & Ydiold & folv dded &
Jedard 39 ffagd & i ureq aaa 3R Afef@a &
® H 9Ted ddeT o &:-

(i) Isgufd Ir IWRrseafad AT fhdT TS &1 ASI9Tel AT

forell g TSI8T 1 gATHe; AT

(i) O a1 R T RAUH-AvSH &I ¥ee; a1

(iiii) R PR IT T T &1 A a1 39A, ar

(ivy TS wHr, 1 fRAr Us¥ & QU aRwg &
HATITT AT ITFATIT ; AT

(v) ©lien |1, I1 TRdT Tog T TaureT §HT I 3regsT
T 3UTETET|

TOSAFHIOT V.- 39 ORT & el frdy safFa &1 @
et T IPA A0 el H TSITATT FaaIdl JeATell TEIAT
foa, 1959 & 3efieT a1 saf favy W s I fohegr o 3=
fAgaAt & 3reheT 39 GanrT ured Uerd T hA AT A L o
S|

TISEHIOT V.- 39 URT & 3T 39 aFd & ey #
el 3UTRA el & Ydlald & Tolw, o faurs gsm & faw
forell 3uerg & aifaa giar &, awl & d@eoen &= A, 5
G & TAT SfFd YT AT &l 9T ofdl § 380 IRFH
g arelr 3R AU @em & fogesd fr a@ Fr AT g
qrell SHTTafT & gra 9y FHST S| |

6. 1957 & Uoeyer HARATH W6 A 4RT 471 FT
M- AT HRAAIH AT 4Ry 497 A fFegAT et 1 30
URT (1) & & A GAEdithd ham SIREm AR 58 9&6R
Y faegaAe 3U-URT (1) & 9,

(i) 28, 3vd, 2010 & fAFAfaf@d HUSEEROT ey
SR, 37AT:-
"EOSAHIU-1.- SH URT & JAIol & folT, 0 faemeT

THT GG & Ha9 A, S A9 ggrafer dr wanfed @ qd

AT GHT § AT AES & el g, "HIAH IERA G G

10
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WA grefl, foaer ag 3ur Acg I, guifeufd, cmmT
& &7 & 81 3Tel o ORT 4-F & 3T uIeT T H
ghaR g Bidl, 3R W dqd He&y & &y #, forea
U Heg @ qa Yoo 3MER o &I g, a8 A gl it
THT HEET, 39T qerafy FATd gl & & & &1 3rerer
feeT ORT 4-% & 37NT YIod TS FT gheR & gidTl

TOSAO-I1.- 30 URT & 3 e fFar o e
Fr T@H FT TIUET e H TAIEAHT TgdTdT AT FETIAT
e, 1959 a1 & Rwr W o & g o 3=
fagat & 3T 39% garT ured 9 Fr WA fede # G
o s 3R

(ii) FFFafaf@d 3T-arT Sy SRef, 37T -

"(2) 38 URT & el HiciPaen U YIcd A H
ghaR Jcdsh <Ifd, Tsd THR GaRT 38 fAfAcd §a -
fw, afe @15 &, & sewlia wa gu, 1 3@, 2012, @
Rfecia 3w & A¢ el sar & 0l gfaqfcd &1 gher
glam, S qeT WHR AT Yaiit & darfaged gue Ao &
ORI &I 37T 81"

7. 1957 & oy FRAATH ¥ 6 i URT 5 F
et A yfRfeEs f anr 5 A-
(i) 3U-emT (1) & -
() faegar AfFcafdd "1 3ered, 2009" & AT
FfFcafFa "1 39, 2012";
(@) focgas IfFcafda "95d &R TR & TUH W
fFcgidd "I geR TR 3R
(@) faegae APafFd "9 R TR & T W
fATIFT "Gedsq gk TIA”,
gfaeaig $r e 3R
(i) 39-9RT (2) H -
() TacgAET fFcgida "1 3ERed, 2009" & TIH W
JfFegFT " 1 3™, 2012"; 3R

11
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(@) TacgAe AFIfFT "dF gk TOA" & TIH W
giaeaiaa $r el
8. 1957 & Y=iey QA9 @ 6 i 4”1 6 FT
e~ Ao iRl f g 6 i 3u-aR (1) #H-
(&) facaae ffcafFa "1 3ered, 2009" & & W
sffeafea " 1 39e, 20127,
(@) foegae IfFcafFd "95H &R TR & TH W
AT " I IR T 3R
(31 TacTAE FfAAFT "9 §IR A" & TAH W
giaeaiaa $r el
9. 1957 & USEYT FAAIA H. 6 A arT 8 FHI
weeer.- Ao FRfATA f urr 8 Fr Iu-unr (1) & @Wos (@)
-
() TacaAe HfAcafFa "ard d@ TR & W W)
Fffcafdad "t ORI 3R
(@) oA 3ifficgad "3 & T F TH W
FfFaFT "t gIR o & garE 9,
gfaemad $r el AR 1 30w, 2012 & gfqered #1 g5
qasT Syt
10. 1957 & Toeyr HRARAIT ¥. 6 A 4RT 8-W@ Fr
welee.- Ao sfRfaas i RFegaAe o 8- #.-
F 3T (1) HA, GeIAE 3Fffegidd "tes o
IR & TUH W ATHIFT "Uah @ T §olR
" gfaeafa & aef 3R 1 3de, 2012 &
ﬁ?ﬂﬁﬁﬁg@ﬂﬂgﬁaﬁ?ﬁmﬁmﬂ
Jifdeafea " 1 319, 2010 §" e SIEem;
(@ 39-URT (2) H, TAA HAIF "TH A
IR & TUH W ATHIFT "t @ T §olR

12
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9" gfaeaifiia $r JIe AR 1 3, 2012 &
qﬁwﬁaeﬁrgéwgﬁamﬁ;aﬂw

(@)  3U-URT (3) & Wegeh H fAegae fficafed "uh

A TIA" & TI W AAIFT "t @ gard
R " gfaeuif@a & Ieh 3R 1 3/,
2012 ¥ yfaeaiad &r g5 aAsh e
11. 1957 & TSEYA FARAIA ¥. 6 T 4RT 8- FHI
e o iRl & g 8- it 3u-unr (1) # faggA=
FfAIFT "I EIR T & TUHA W AAIFT "grelid §aR
I giaedfud @ Sl 3R 1 3, 2012 & gfaeenfad $r
?w@aﬁvﬁl
12. 1957 & ToEyT IfAATT @ 6 i RT 9 F
weer.- Ao FRATA i arr 9 &K 39-URT (1) F WU (iii)
-

(i) focgae IfFIFT "dud IR TW" & TUH W
fFcafFa" "edr goR T gfaeariua $r e,
3R

(i) fGegaeT ffcafa "Toreys fQua @
AT gar g@eEar fr aRafeuar 3R dere)
(Temerer) 3ifafaas, 1998 (1998 &1 A &.5)
P URFEH A IR " & TU W AT HIT "1 39,
2012" gfaeaiaa $r et

RTRT I,
T AT CIEC]

13
5T B RO, SR |

13



RTALITH ITS1—U = | RAJASTHAN GAZETTE
fasIyies Extraordinary

AT BT ThT T Published by Authority
AR 16, JUAR, D 1936—3TFCAR 8, 2014
Asvina 16, Wednesday, Saka 1936-October 8, 2014
qT 4 (P)

ISRy e wed & A |

LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, October 8, 2014

No. F. 2 (37) Vidhi/2/2014.- The following Act of the
Rajasthan State Legislature which received the assent of the
Governor on the 8" day of October, 2014 is hereby published for
general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY
(OFFICERS AND MEMBERS EMOLUMENTS AND
PENSION) (AMENDMENT) ACT, 2014

(Act No. 18 of 2014)
[Received the assent of the Governor on the 8" day of October, 2014]
An
Act

further to amend the Rajasthan Legislative Assembly (Officers and
Members Emoluments and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the Sixty-
fifth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called
the Rajasthan Legislative Assembly (Officers and Members
Emoluments and Pension) (Amendment) Act, 2014.

(2) It shall come into force at once.

2. Amendment of section 4-C, Rajasthan Act No. 6 of 1957.-
In sub-section (1) of section 4-C of the Rajasthan Legislative Assembly
(Officers and Members Emoluments and Pension) Act, 1956 (Act No. 6
of 1957),-

(i) for the existing expression “1* August, 2009”, the expression
“I* August, 2014” shall be substituted; and
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(i1) for the existing expression “rupees two thousand five
hundred”, the expression “rupees three thousand five
hundred” shall be substituted.

YehIRA I AT

S5~

Principal Secretary to the Government.

fafer (et wregor) fawmT
(T9-2)
SIBG G

SR, AN 8, 2014
& U, 2 (37) fafr /2 /2014 1SRRI IS STfSE,

1956 (1956 T RTSTRRIM IMAFRH H. 47) B GORT 4 & WD D
IFARY  H "N IORAM AfSTelied Wrgell (3ifhad gus wad
UHIYHCH UU€ U¥M) (3HUsH<) Ude, 2014 (Tac <. 18 3%
2014)" ®I 3= G AIAWRE B G TAggRT TR
fopar Smar 8-

(e feetelY 3regae)
o e wam EriteRat aur weaat fr aiefer ik $omen
@2ere) rfafaae, 2014
(2014 =1 IrTOfATwT FEIF 18)
[RTSTadTel HgIe 1 3ATd fe=tieh 8 31eFeay, 2014 afrqm;rgé']

Toredr faura @ (3feREr qur deEar Hr
gRefear 3R dere) AfAfEad, 1956 & 3R A & &
ICIIBIE R

R IORTST & YOod ay & I I [aene-Avser
ffafaa sfREge samar §-

1. @f@rca @@ 3R 9rRw- (1) 5@ ffEgE &1 &
TorEdTel e g7 (fORREr aur deeal fr gRefsyar 3k
gereT) R, 2014 gl
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(2) I& R Tdcd gIaM|
2. 1957 & Ty JARAIT & 6 A URT 471 FT
woere.- Toea Qe @am  (ifReRAl qur dewar fr
gty 3R dee) wffAge, 1956 (1957 & AT @
6) & URT 4-31 Fr 39-4RT (1) H,-
(i) faezwme afdcafda "1 e, 2009" & T W,
Jffcafeda "1 3P, 2014" gfaenfaa &
e 3R
(i) faggaEr ffcafda "qf goRk o & T &
A )], dffcaFa " R g &@ s
giaeaiaa $r el

ShTRI T,
Y@ A Afaa|

T HrlT HZOMed, STAY|
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HAMTHIR UhTIRTT Publishied by Authority
d3MY 7, HMHIR, 3ATdh 1937—3@? 27, 2015
Vaisakha 7, Monday, Saka 1937-April 27, 2015

T 4 ()
ORI {98 Asdl & Se=aH |
LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, April 27, 2015

No. F. 2 (34) Vidhi/2/2015.- The following Act of the
Rajasthan State Legislature which received the assent of the
Governor on the 24™ day of April, 2015 is hereby published for
general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY (OFFICERS
AND MEMBERS EMOLUMENTS AND PENSION)
(AMENDMENT) ACT, 2015
(Act No. 17 of 2015)

[Received the assent of the Governor on the 24™ day of April, 2015]
An
Act

further to amend the Rajasthan Legislative Assembly (Officers and
Members Emoluments and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Legislative Assembly (Officers and Members
Emoluments and Pension) (Amendment) Act, 2015.

(2) It shall come into force at once.

2. Amendment of section 4-A, Rajasthan Act No. 6 of
1957.- In sub-section (1) of section 4-A of the Rajasthan
Legislative Assembly (Officers and Members Emoluments and
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Pension) Act, 1956 (Act No. 6 of 1957), hereinafter referred to as
the principal Act,-

(a) for the existing expression “1% April, 2012”,
the expression “1* April, 2015” shall be
substituted;

(b) for the existing expression ‘“rupees seven

thousand five hundred”, the expression “rupees
fifteen thousand” shall be substituted; and

(c) for the existing expression “rupees one thousand”,
the expression “rupees one thousand two hundred”
shall be substituted.

3. Amendment of section 4-C, Rajasthan Act No. 6 of
1957.- In sub-section (1) of section 4-C of the principal Act,-

(a) for the existing expression “1* August, 2014”, the
expression “1* April, 2015” shall be substituted;
and

(b) for the existing expression “rupees three thousand
five hundred”, the expression “rupees six thousand
two hundred twenty five” shall be substituted.

4. Amendment of section 8-C, Rajasthan Act No. 6 of
1957.- In sub-section (1) of section 8-C of the principal Act, for the
existing expression “rupees forty thousand per month”, the
expression “rupees fifty thousand per month” shall be substituted
and shall be deemed to have been substituted with effect from 1*
April, 2015.

CAREE IEE

Principal Secretary to the Government.

fafer (Femf gregon) favmT
(F9-2)
SIBRCEIl
STYR, 3 27, 2015
e U 2 (34) fafr /2 /2015 TSR ST 31,
1956 (1956 T RTSTRRIM IMAFRH H. 47) B ORI 4 & WD D
JITERVT H "N IO foTaeifed el (3fifhad gus Awsd
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SHIGH<Y QUe UTM) (QMUsHw) Tae, 2015 (Vae . 17 3
2015)" &1 2=l JJdIe FAARIRYT B ol TAGeRT YHIRId
T ST g—

(TTerpd =<l 3rqame)
Ty {ue @ (FfteRal U gewat f aRaswrr 3k
dere) (Waye) rfafaaaT, 2015
(2015 &1 FOAIH FEgH 17)
RTegdrer #gled & HFAfd s 24 39, 2015 & 9red g3l

Toedr faured @or  (IfRRAt qur @esat #r
gRefeuar 3R gee) 3ifafaas, 1956 & 3R afad e &
fore g

RA IURST & BITsd a¥ & ST T faum-
Avse Aefaf@d fafaga samar g:-

1. g@f@icg a3k wRer- (1) 3@ 3RFwE 1 =
AT [aUmel Fr (TURIRAT JU7 FeEdr & aRefswan 31
YereT) (@etee) ez, 2015 &1

(2) ¥§ A Yged M|

2. 1957 & Toeg IARAIA @ 6 o URT 4-F FT
weleret.- oAU e @ (IfReRal Ut deEar #r
gRefsear 3R dere) 3fafage, 1956 (1957 & 3fOf@Is &
6), o @A 3T Her FRFTA Fgr AT B, M URT 4-F A
3U-4RT (1) #H,-

(@) foegae siffeaf@a "1 3ve, 2012" & ¥ W)
dfFeaida "1 3wa, 2015" gfaeafg $r
ST,

(@) faegae siffcgida "ard gak g & 3" &
YA W fAEFd "degg IR T
gfaearia $r se; 3R
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(1) TacIATT FfAIFT "Th g T & TAHA W
AfFcaida "te gaR ar @ A" gfaeuiua
Fr S|
3. 1957 & Uyl IHRARAIT ¥, 6 Y URT 4-7 F
et~ o fRfaws i arr 4-a7 f 35-aRT (1) A -
(@) Tegae sffcafedd "1 3ered, 2014" & &=
R HAfFeafed "1 39e, 2015" gfaeenfad &
SrEl; 3R
(@) faggAe ffcafdd "de gak 9T & 9" &
W W HfAEFT "B &SI o & g
g gfaeurid & el
4, 1957 & ToeyA IFRARAIT ¥ 6 A 4RT 8- FI
e o Jfufes & g 8- i 3u-unr (1) #H faggaA=
JPcafFa "Il IR TR & TUE R IfRIFa "gag
R I yfaenfia & Jet ¥R 1 3md, 2015 @
ﬁwﬁa@rgéwgﬁamﬁl

&9 Agad,
Y@ ATHA ||

4
TsT FrT HZOMed, STAY|
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HTT 4 (F)
ISEg Ry Asa & A
LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-1)
NOTIFICATION
Jaipur, August 21, 2019

No. F. 2(39)Vidhi/2/2019.- The following Act of the Rajasthan State
Legislature which received the assent of the Governor on the 20" day of August,

2019 is hereby published for general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY (OFFICERS AND
MEMBERS EMOLUMENTS AND PENSION) (AMENDMENT) ACT, 2019

(Act No. 23 of 2019)
(Received the assent of the Governor on the 20™ day of August, 2019)
An
Act

further to amend the Rajasthan Legislative Assembly (Officers and Members
Emoluments and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the Seventieth Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Legislative Assembly (Officers and Members Emoluments and Pension)
(Amendment) Act, 20109.

(2) It shall come into force at once.

2. Amendment of section 2, Rajasthan Act No. 6 of 1957.- In clause (aa) of
sub-section (1) of section 2 of the Rajasthan Legislative Assembly (Officers and
Members Emoluments and Pension) Act, 1956 (Act No. 6 of 1957), hereinafter in this
Act referred to as the principal Act, the existing expression “telephone facility,” shall
be deleted.

3. Amendment of section 3, Rajasthan Act No. 6 of 1957.- In section 3 of
the principal Act,-

(@) in sub-section (1),-
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(1) in clause (a), for the existing expression “fifty thousand
rupees”’, the expression “seventy thousand rupees” shall be substituted;
and

(11) in clause (b), for the existing expression “forty five thousand
rupees”, the expression “sixty five thousand rupees” shall be
substituted; and

(b) in sub-section (2), for the existing expression “l1st April, 2017, the
expression “1st April, 2019” shall be substituted.

4. Amendment of section 3-A, Rajasthan Act No. 6 of 1957. - In section 3-A
of the principal Act,-

(a) for the existing expression “lst April, 2017, the expression “lst
April, 2019” shall be substituted; and

(b) for the existing expression “fifty thousand rupees”, the expression
“eighty thousand rupees” shall be substituted.

5. Amendment of section 4, Rajasthan Act No. 6 of 1957.- In section 4 of the
principal Act, for the existing expression “twenty five thousand rupees per mensem
with effect from Ist April, 2017, the expression “forty thousand rupees per mensem
with effect from 1st April, 2019” shall be substituted.

6. Amendment of section 4-A, Rajasthan Act No. 6 of 1957.- In sub-section
(1) of section 4-A of the principal Act,-

(a) for the existing expression “lst April, 20177, the expression “Ist April,
2019” shall be substituted; and

(b) for the existing expression “rupees twenty five thousand”, the expression
“rupees thirty five thousand  shall be substituted.

7. Amendment of section 4-D, Rajasthan Act No. 6 of 1957.- In section 4-D
of the principal Act,-

(a) for the existing expression “lst April, 2017, the expression “lIst April,
2019” shall be substituted;

(b) for the existing expression “rupees fifty thousand”, the expression “rupees
one lakh” shall be substituted; and

(c) for the existing punctuation mark “.”, appearing at the end, the punctuation
mark “:” shall be substituted and thereafter the following proviso shall be added,
namely:-

“Provided that if the total amount of reimbursement received in a
financial year under this section is less than one lakh rupees, the amount by
which the amount of reimbursement is less than one lakh rupees shall be
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carried forward for one financial year and the whole amount remained
unutilised at the end of second financial year shall stand lapsed.”.

8. Insertion of new section 4-E, Rajasthan Act No. 6 of 1957.- After the
existing section 4-D and before the existing section 5 of the principal Act, the
following new section shall be inserted, namely:-

“4-E. Travelling facility to the spouse of the Ex-member.- The spouse
of a deceased Ex-member shall be provided one hundred travelling passes per
annum which would entitle her/him to travel by the Rajasthan State Road
Transport Corporation service on whichever route it operates in such class of
accommodation and subject to such conditions as may be prescribed by the
rules made in this behalf.”.

9. Amendment of section 5, Rajasthan Act No. 6 of 1957.- In section 5 of the
principal Act,-
(a) in sub-section (1),-
(1) for the existing expression “Ist April, 20177, the expression
“Ist April, 20197;

(11) for the existing expression “forty five thousand rupees”, the
expression “sixty five thousand rupees”; and

(ii1) for the existing expression “forty two thousand rupees”, the
expression “sixty two thousand rupees”,

shall be substituted; and
(b) in sub-section (2),-
(1) for the existing expression “Ist April, 20177, the expression

“Ist April, 2019”; and

(11) for the existing expression “to the Government Chief Whip
and Deputy Government Chief Whip, a sumptuary allowance of fifty
thousand rupees per mensem”, the expression “a sumptuary allowance
of eighty thousand rupees per mensem to the Government Chief Whip
and a sumptuary allowance of seventy thousand rupees per mensem to
the Deputy Government Chief Whip”,

shall be substituted.

10. Amendment of section 6, Rajasthan Act No. 6 of 1957.- In sub-section
(1) of section 6 of the principal Act,-

(a) for the existing expression “lst April, 2017, the expression “lst
April, 20197;
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(b) for the existing expression “salary of forty five thousand rupees”, the
expression “salary of sixty five thousand rupees”; and

(c) for the existing expression “sumptuary allowance of fifty thousand
rupees”’, the expression “sumptuary allowance of eighty thousand rupees”,

shall be substituted.

11. Amendment of section 8, Rajasthan Act No. 6 of 1957.- In clause (b) of
sub-section (1) of section 8 of the principal Act,-

(a) for the existing expression “one thousand five hundred rupees”, the
expression “two thousand rupees”; and

(b) for the existing expression “one thousand seven hundred fifty
rupees”, the expression “two thousand five hundred rupees”,

shall be substituted and shall be deemed to have been substituted with effect from 1st
April, 2019.

12. Amendment of section 8-B, Rajasthan Act No. 6 of 1957.- In the existing
section 8-B of the principal Act ,-

(@) in sub-section (1), for the existing expression “rupees two lakh”, the
expression “rupees three lakh” shall be substituted and shall be deemed to have been
substituted with effect from 1st April, 2019;

(b) in sub-section (2), for the existing expression “rupees two lakh” wherever
occurring, the expression “rupees three lakh” shall be substituted and shall be deemed
to have been substituted with effect from 1st April, 2019; and

(c) in proviso to sub-section (3), for the existing expression “rupees two lakh”,
the expression “rupees three lakh™ shall be substituted and shall be deemed to have
been substituted with effect from 1st April, 2019.

13. Amendment of section 8-C, Rajasthan Act No. 6 of 1957.- In sub-section
(1) of section 8-C of the principal Act, for the existing expression “fifty thousand”, the
expression “seventy thousand” shall be substituted and shall be deemed to have been
substituted with effect from 1st April, 2019.

14 . Insertion of new section 8-E, Rajasthan Act No. 6 of 1957.- After the
existing section 8-D and before the existing section 9 of the principal Act, the
following new section shall be inserted, namely:-

“8-E. Telephone allowance to members.- With effect from 1%t April,
2019, there shall be paid to every member a telephone allowance of two
thousand five hundred rupees per mensem.”.

15. Amendment of section 9, Rajasthan Act No. 6 of 1957.- For the existing
clause (iii) of the Explanation of sub-section (1) of section 9 of the principal Act, the
following shall be substituted, namely:-
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"(iii) reimbursement of expenditure on furniture to the extent of eighty
thousand rupees to a member residing at Jaipur in the Government
accommodation or in the accommodation owned or hired by him with
effect from 1%t April, 2019 or from the date of occupation of such
accommodation, whichever is later, in such manner and subject to such
conditions as may be prescribed by rules made in this behalf.”.

AR ydTe AT,
Principal Secretary to the Government.
afer (ramh grwon) @smer
(T9-2)
B eEll

N

AR, 39 21, 2019
HEAT 9.2(39)faf87/2/2019.- TTTATH JTSTHTYT IRDRTA, 1956 (1956 i IfRDHTA F.

47) BT URT 4 & Wedeh & T H " AT AT THFI (TR 10U
AFIY FAICYHACH TUS UeT) (3IAUSHTC) Tae, 2019 (TS . 23 3HTH 2019)" T ey
37T HAHTEROT T FEATS TAZRT FehrTRICT fehar STl &:-

(e fe=< 3rgare)
TSEUTe fema @ Gt aur gewat Fr aRafsuar i dee) @a=)
sfafaga, 2019
(2019 =1 FfQfATH FETF 23)
(ST HEIET Y 3HefAT festieh 20 3-|dN-d,2019EFT§|TTCT§_§)

ST faureT @aT GrAsIRAr aur et i gRerfsyar 3R gereT) sfRfaas,
1956 &I AR FAMAT I & faw AfRafaga|

R IORTST & Hcdd a¥ H TS T [qura-Avse afai@a s
AT &

1. fered am AR aRe.- (1) 39 3R & At Toeue QU e
(FTARTRAT TUT TETT T IR 3R TereT) (FiereT) T, 2019 B

(2) T& R Y g1

2. 1957 & Tored AT . 6 A 4RT 2 FT FAEA.- T AT FHT
TR Jar et S aRafeurr 3R e AT, 1956 (1957 &1 3rfafages 4.
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6), foral 58 JrTRHTH # S8 ITTA Hel HTATIIH gl 31T &, hl URT 2 I 3T-4RT (1) &
QUs (heh) H faegar iffcafad "ol ggfaen," gerit S|
3. 1957 & TroreyTet Hfafasr 4. 6 1 4Ry 3 F1 G- Fof T b arr 3
3 -
() 39-4IRT (1) A,-
(i) @Us (&) #, [aeTATT HRTTFT "Tard g’ TUA" & FATH W AfHTTFd
"HeadR g $9" gfaenfid & st 3
(i) @ (@) #H, faegae afFcafada daeid ok " & TUH W
JfFcTiFd "49s golR T YiaeaTiad i Set,; 3R
(@) 39-4RT (2) H, [aggATT AfFcafFd "1 319, 2017" & FTUH W AfFcgFHa "1
39T, 2019" FTEATIAT T ST |
4. 1957 % TSEATT HTATATH H. 6 T €RT 3-F FT HAA.- FoT HTATAIH hr 4rT
3-&F H,-

() faegaTT 3iffcafad "1 319, 2017" & T 9T AHHTTF "1 319, 2019"
gfaeariag fr sReh: i
(@) TSeTAE HFeTFd "Turd goll TUA" & TAH W HfHcaled "3red
goIR T9" gfaEaniud hr Sef|
5. 1957 & TsredTeT Jrfafaaa |, 6 it 4RT 4 FT .- 7T JrfATE R 4
H facgarT fdegfdd "1 39, 2017" & ¥A W HiAIFT "1 379, 2019" IR
facATT HfFATTFT "TodiF gl T UTdAE" & T W ATHITFT "ITelld golR
T SidArE" GIaETd S el |
6. 1957 & TSI IHTATATH F. 6 Y URT 4-F T FMEA. - 7ol AT HT &Ry
4-3 T 3U-YURT (1) H,-
() TaTATS 3iTHTTFT "1 39, 2017" & TUTH X HTAATFT "1 319, 2019"
gfaeariog $r srew; 3k
(@) TacTAT AfFTTFT "I=diF FIR T T YA & U W AT
"SR gk 39 T e wfaeanfia T Seh|
7. 1957 & TSTEYTA HTATAAA F. 6 T URT 4-7 HT G- 7T AT hr 4RT
45 H -
(%) TaeTHAT 3TRTTFT "1 319, 2017" & T W IHTATTFA "1 39, 2019"
gfaedTiid &1 S,
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(@) TacTA HfFTfFT "I gk T & TAH W AHITTT "Teh o
Tq3 gfaearfia dr amdef; 3k
(3T) 37 H 3T TN Tare fREe 1" & Tret W fams e v giaeanad
femarm ST 3R g8 TeETd =T f@d wede SiisT ST, 3rid:-
"N IS 58 URT & e fonely faeciar a¥ & wree gereivor &
ol ThH Teh ol &9 H e g1l Teh ol T o Y307 T Thed A
HH IE IS WA TF [AcdiF a¥ & o 3nreia & el 3R gfad
faccliar ¥ o 3T S g% 3T FFYUT IhA AT g1 e | |
8. 1957 & TrereuTe FfAfaaer €. 6 7 7Y 4T 4-5 &7 3T FUM.- A HTAHAIA
& faegdAE 4RT 4-9 & 9ard, 3R faq@aAe arr 5 @ q@ efaf@d &= arr
T dr el 3raid:-
"4-%. [T WerT F gfer/aeedt FY Arr GRAen.- fovdh oo 379 Fee T &
gfa/9IeT 1 T G IrET 9 giaay Y SR TS99y 9, U s 9
afkaget fAere 7 Qa1 gary, fer off 0 ArY 5| @) a8 gl §, ST & ot
Wﬁﬁ?ﬂ?ﬁ%ﬂf&ﬁ'&iﬂﬁwﬁ?msﬁﬁﬁﬁrmm}ﬁaﬁm
fafed foram S, ImaT XA T ghgR g
9. 1957 & TrereyTel Hfafagsr 4. 6 Y 4T 5 FT G, - FoT JfATATH S arT 5

() 3U-4RT (1) #,-
(i) faezaTe sfAcafada "1 39, 2017" & ¥ R AfFTfFd "1 3194,
2019";
(i) A AfFIfFT "Yared oI F9A" & T W FfRcafFd
(iii) TITATT HTATTFT "TATGNH AR TIA" & T G H{FcglFd

gfaraiaa i Sen; 3R
(W) 39-9RT (2) H,-
(i) TaegaT 3iffcafed el HEg T AR TWHRT 39 F&I Tdh
T 1 319, 2017" & F2TeT IR HTHTTFAT "1 3199, 2019"; 3R
(i) fegAE AcafFd TER A&T Fddw IR WHA 37 A&
Fddh I TITH §oIR 9T ITd AT HeohR HedT Heed TohdT ST
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& U W IHAAFT "ERPRT HTT TddSh B T R 9
IFAATH HcohR $edT AR THRT 37 HTT Fddeh Pl Hocl §olk T0
IIaATT chX HedT Tod fohdT ST,

STAETT T S|
10. 1957 3 TSTEATeT HTATATH H. 6 T €RT 6 FT WA FHoT ITATAIH T 4RI 6
I 3T-4RT (1) H,-
() AT AfFeTfFd "1 319, 2017" & FUTT R ATHTTFS "1 39, 2019";
(@) fAegarT AcgiFd "Udrelld ok TU ddel" & T W HHGFd
TS EIR T9Y AT 3R
(3T TaeT#ATT HiFeATFd "I FolN TIY HeehR el & FU T TRl

gfaearia 1 S|
11. 1957 & TSTEYTel HTATAIH H. 6 T €RT 8 FT AT FoT ITATAIH T &RT 8
T 3U-4IRT (1) & @US () H,-
(@) e 3HafFT " goR urT &t T & T W A’HAFT o
WW‘;}T\T
@) faegae 3fFcafada 't &R Id @ 9 I F T W
et "al g} 9l |l T,
Qﬁwﬁaﬁraﬁ?ﬁsﬂmaﬁqzowﬁﬁwﬁaﬁgﬁmml
12. 1957 & ToredTer AT 6. 6 F 4RT 8-@ FT WM. FHT ITATATH S
faegAT URT 8- H,-
(&) 39-YURT (1) H, TAGIATT HTATFH T "aF o YY" & TUTT G 3 HTF A
"ireT o 9 gfaeanfia &t el 33k 1 39, 2019 & gfaearfaa &
EREEICIEF
(@) 39-4RT (2) A, [aeTHATT 3THTF "a o T9A", 57T el #1 3o 81, &
AT R AT T et ar 93" gfaeariag dr sref 3K 1 39,
20191#9@@%@@%%@3@?&3%
(3N) 3Y-URT (3) & R H TACIHTT HHTTF "a o UL o T T
fAcafFT "de org T gfaedid dr ardeh 3K 1 319, 2019 &
qﬁwﬁaaﬁrgé;mgﬁamﬁl
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13. 1957 & TrSIeUTe TATAIST W, 6 Y &RT 8-71 1 WM. FoT 7fAfergsr v ey
8-31 I 3U-4RT (1) H TaeTA HfFTFT "Jard gk T & TUT G ARSI TF
"Hea gk T93 gfaearfaa & Sref 3k 1 319, 20191#9%?@3@@3‘%@
ST
14. 1957 & TTeATe ATAFATH H. 6 7 7t 4RT 8-5 F1 - FUTY.- T 3fRAfFTH
dr fegAET urr 8- & uedrd AR fagaAe a9 @ qd Afaf@d = g
- Tfad fr Sef, AT
"8-8. WGEAT I TATDIT Hedl.- T TGET Hl | 9, 2019 &1 §oIR 9
It 3T UfAATE T SN HedT eod fohdT SRR ||
15. 1957 & TreredTet HTATHATH H. 6 T URT 9 FT FAEA.- FHoT TATHAIH T URT9
T IT-URT (1) & TICEUT & [AGIHTT @UT (iii) & TIH R Aeafafaa gfaeafa
forar Smem, 3r2Ta:-
"(iii) SR A TTRRT aTE-GIIET I7 39T T dlell AT 3Heh GaRT R
R A I -G H AT I arel T A 1 39, 2019 F AT
UHT -G & ST Hr TG G, S oY a1 A g, o AT 4 IR
el erclf & 3rereliet Tgdl gU SHTTeh 3 Affed Sefrdy 131 forerait e
g foFar I, 3T o) T9Y 1 AT o & BeirR 9 eIT &l
qeASROT" |

HETAR YdTE AT,
YW A AR |

AT BT JEUTAYT, SR |
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, September 23, 2020

No. F. 2(20)Vidhi/2/2020.- The following Act of the Rajasthan State Legislature
which received the assent of the Governor on the 22" day of September, 2020 is hereby
published for general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY (OFFICERS AND MEMBERS
EMOLUMENTS AND PENSION) (AMENDMENT) ACT, 2020

(Act No. 25 of 2020)
(Received the assent of the Governor on the 22" day of September, 2020)
An
Act

further to amend the Rajasthan Legislative Assembly (Officers and Members Emoluments
and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Legislative Assembly (Officers and Members Emoluments and Pension) (Amendment) Act,
2020.

(2) It shall come into force at once.

2. Amendment of section 4-C, Rajasthan Act No. 6 of 1957.- In sub-section (1)
of section 4-C of the Rajasthan Legislative Assembly (Officers and Members Emoluments
and Pension) Act, 1956 (Act No. 6 of 1957), hereinafter in this Act referred to as the
principal Act,-

(i) for the existing expression "1st April, 2017", the expression "1st April, 2019"
shall be substituted;

(i) for the existing expression "a family pension equal to rupees twelve thousand
five hundred or equal to fifty percent of the last drawn pension by such
member, whichever is higher:", the expression "a family pension equal to
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rupees seventeen thousand five hundred or equal to fifty percent of the last
drawn pension by such member, whichever is higher:" shall be substituted; and

(iii) in proviso,-
(@) the existing word "and", appearing at the end of clause (ii), shall be
deleted; and

(b) for the existing punctuation mark "." appearing at the end of clause (iii),
the expression "; and" shall be substituted and after the clause (iii) so
amended, the following new clause shall be added, namely:-

"(iv) the spouse of a deceased Ex-member shall be paid the whole
amount of any arrear of the family pension and where the spouse
of a deceased Ex-member is not alive, the amount of arrear of such
pension shall be paid in equal shares to the members of the family
of deceased Ex-member.

Explanation.— The expression ‘family’ means the sons and
unmarried daughters and such parents of the deceased Ex-Member
as were wholly or mainly dependent on him or her at the time of
his or her death.".

3. Amendment of section 5, Rajasthan Act No. 6 of 1957.- In sub-section (2) of
section 5 of the principal Act, for the existing expression “a sumptuary allowance of eighty
thousand rupees per mensem to the Government Chief Whip and a sumptuary allowance of
seventy thousand rupees per mensem to the Deputy Government Chief Whip", the
expression “to the Government Chief Whip and Deputy Government Chief Whip, a
sumptuary allowance of eighty thousand rupees per mensem" shall be substituted.

4. Amendment of section 8-B, Rajasthan Act No. 6 of 1957.- In section 8-B of
the principal Act,-

(i) after the existing sub-section (1) and before the existing sub-section (2), the
following new sub-section shall be inserted, namely:-

“(1A) A member shall be entitled to receive, from out of the amount
available in the relevant year under sub-section (1), reimbursement of amount
equivalent to actual fare of journey abroad by air, ship or steamer paid by him,
either alone or with persons accompanying him after approval of his request for
such journey being accorded by the Speaker of the Legislative Assembly. Such
journey shall be subject to compliance of guidelines issued and/or rules made
relating to permission of such journey abroad, by the Government of India and
State Government, from time to time.”; and

(if) in sub-section (3), for the existing punctuation mark “:” appearing at the end, the
punctuation mark “.” shall be substituted and after the sub-section (3) so
amended and before the existing proviso, the following new sub-sections shall be
inserted, namely:-

“(4) A member entitled to receive travelling allowance under section 8
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shall be entitled to receive reimbursement of amount equivalent to actual fare of
any journey abroad undertaken by him by air, ship or steamer paid by him,
either alone or with persons accompanying him, for study-tour of the Committee
with the prior approval of the Speaker of the Legislative Assembly on
surrendering such part of the facility provided by sub-section (1). Such journey
shall be subject to compliance of guidelines issued and/or rules made relating to
permission of such journey abroad, by the Government of India and State
Government, from time to time.

(5) Where a member entitled to receive travelling allowance under
section 8, chooses to travel on his own will, for study-tour of the Committee,
either alone or with persons accompanying him within the territory of India in
any class of air, ship or steamer, he shall be entitled to surrender such part of the
facility provided by sub-section (1) as is equivalent to the air, ship or steamer
fare actually paid by him and receive the cash equivalent of the facility so
surrendered.

(6) Where a member entitled to receive travelling allowance under
section 8 chooses to travel with the prior approval of Speaker, for study-tour of
the Committee, either alone or with persons accompanying him within the
territory of India in any class of air, ship or steamer, he shall be entitled to
surrender such part of the facility provided by sub-section (1) as is equivalent to
the difference between the air, ship or steamer fare actually paid by him and the
railway fare to which he is entitled under that section and receive the cash
equivalent of the facility so surrendered.

(7) Where a member entitled to receive travelling allowance under
section 8 chooses to travel, with the prior approval of Speaker, for study-tour of
the Committee, either alone or with persons accompanying him, such places
which are not connected to road or rail within the territory of India in any class
of air, ship or steamer, he shall be entitled to surrender such part of the facility
provided by sub-section (1) as is equivalent to air, ship or steamer fare actually
paid by him and receive the cash equivalent to the facility so surrendered:”.

faeile FAR AR,

Principal Secretary to the Government.

fafer (RremdY greaoT) fAsimer
(IA9-2)
g
SR, 23 RAdFR, 2020
HEAT 9.2(20)TafR1/2/2020.- ISTEATA ISTHNT TATHIA, 1956 (1956 T OIS 4. 47)

T URT 4 & Wedsh & HTEOT H & AU AfTEed Theael (3hay ws Aray
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HTIT-4(h)
TSIEATA a8 AvS & HAfATH|
LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, October 19, 2022

No. F. 2(24)Vidhi/2/2022.- The following Act of the Rajasthan State Legislature
which received the assent of the Governor on the 18" day of October, 2022 is hereby
published for general information:-

THE RAJASTHAN LEGISLATIVE ASSEMBLY (OFFICERS AND MEMBERS
EMOLUMENTS AND PENSION) (AMENDMENT) ACT, 2022

(Act No. 15 of 2022)
(Received the assent of the Governor on the 18" day of October, 2022)
An

Act

further to amend the Rajasthan Legislative Assembly (Officers and Members Emoluments
and Pension) Act, 1956.

Be it enacted by the Rajasthan State Legislature in the Seventy-third Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan
Legislative Assembly (Officers and Members Emoluments and Pension) (Amendment) Act,
2022.

(2) It shall come into force at once.

2. Amendment of section 4-D, Rajasthan Act No. 6 of 1957.- In section 4-D of the
Rajasthan Legislative Assembly (Officers and Members Emoluments and Pension) Act, 1956
(Act No. 6 of 1957), after the existing sub-section (1), the following new sub-section shall be
added, namely:-

“(2) Every person, who has served as a member of the Rajasthan Legislative
Assembly shall be entitled to receive, from out of the amount available in the relevant year
under sub-section (1), reimbursement of amount equivalent to actual fare of journey abroad
by air, ship or steamer paid by him, either alone or with persons accompanying him after
approval of his request for such journey being accorded by the Speaker of the Legislative
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Assembly. Such journey shall be subject to compliance of guidelines issued and/or rules
made relating to permission of such journey abroad, by the Government of India and State
Government, from time to time.”.

Jd HCATR,
Principal Secretary to the Government.

fafer (faurh aregor) f&simer
(T9-2)
g

[N

ST, 19 3FEaN, 2022
e 1.2(24)RAf0/2/2022.- oA oA 3ifRfEEE, 1956 (1956 @ sfRfees

H. 47) T URT 4 & Wedsh & 0T # &7 AU dioeaied Theael (3Hhay uog
AFIY gHIYHACH UUS UMW) (3AUSHeC) Tde, 2022 (Tae . 15 3% 2022)" &1 fRedr
3feldTe, HAATUROT T TS UAGaRT FehriRId fahar Sirar &:-

(nferpa fewe 3regare)
Ty ue @ (FfeERal o gewat f1 aRefswran v dere) (@atye) sffa,
2022
(2022 =1 IAAIH TEI*H 15)
(TrsaraTel FEIed T AT e 18 3FgeR, 2022 Fr 9red §3)

TAEYA fAereT FHT (HORRAT JUT &t i gRafsear 3R o) afRafags,
1956 &I IR FMVT W & fav HfAfATA|

IR IIRIST & fdgcaid a¥ #H Ty T8 Qua-Avsa Feafaf@a afafaas
AT §:-

1. @feq a 3R aRFN.- (1) 3@ RfAEd &1 aw oy [ue g
(IOFRAT d2ar gerat Hr aRaferar 3R Jee) (Faves) [ggs, 2022 1
(2) & qT=d 9dcd glam|

2. 1957 & TSEY FRAATH .6 i URT 4-9 FT FAUA.- T AT FHT
(FIfRFIRAT Tur geeat & gReferar 3R dee) ifaf@as, 1956 (1957 &1 @
T.6), T URT 4-°, A [egae 39-4rT (1) & g Fefeof@d a5 39-arT S
Saft, 3rAT:-

“(2) I A& Ifed, T8 Tod AU @1 & 6T & ®9 & Har #HT § 395
ganT fager arar & v 3HS ey WX AT HHT IreTeT & JefHlGA & uRENd, A1 ar
kel AT 38k AT M=l atel [hegr cafFaar afgd, 38& camr Wl I&m & fav deed
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AT, Ui AT FEFR & aEdideh [ & SR A & GASR0T, 3Y-URT (1) & el
QI a¥ F 3T ThA H § UItd Ao H ghaR RN W IMET #ARA TWHR AR
UeT THR SaRT TET fager Irm & 360er & @Y & FHIG-FAT W Ry 6y a1
ArTeF fagial /AT Ty I st & e & e gefr

JdR HTATIR,
@ A FRa|

U Heg T HASUTAT, TIAGR|



